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INTRODUCTION 

I, tile CllainDan, Commit~ce on the Welfare of Scheduled Cutes and 
Scbeduled Tribes, havinl been authorised by the Commiu. to finalile and 
IUbmit the Repon on tbeir bebalf, preaent tbis Sixtietb Repon (Tenth Lot 
Sabba) on Ac:tion Taken .by Government on the recommendations of the 
Committee CODtaiped in their Fifteenth Report (Tenth Lok Sabha) on 
Miailtry of Welfare - Workin, of Intearated Tribal Development Projects 
ia Orilla. 

2. The Report wu considered and adopted by the Committee on 
~ January, 1996. 

3. The Repon hu been dividediato the followiaa cbapters:-
I. Report. 

II. Recommendatlonllobtervatlons which have been accepted by 
Government. 

III. Rerommendatlons/obtervatlODl which the Committee do not 
desire to pursue in view of the replies of Government. 

IV. Recommendationllobtervations in respect of which replies of 
Government have not been ac:c:epted by the Committee and 
which require reiteration. 

V. Rerommendationlloblervations in respect of which final ropliel 
of Government have not been received. 

4. An analysis of the Action Taken by Government on the recommen-
dations of the Committee contained in the Fifteenth Report is Jiven ia 
Appendix. It would be obterved therefrom that out of 65 recommenda-
tions/obtervatioDl contained in the Repon, 44 recommendations I.e. 
67.69 percent have been ac:cepted by Government. The Committee do DOC 
deaire to pursue 11 rec:ommendauona i.t. 16.92 percent of their ao..a 
recommendations In view of Oovernment's replica. There are 10 reco.-
mendations (I.e. 15.39 percent) in respect of which replies of Govern_ 
have not been ac:c:eptcd by the Committee require reiteration. 

NEW DBUfI; 
"'lire", 1996 

PlulJflUllI, 1917(S} 

(y) 

PARAS RAM BHARDWAJ. 
eMI,."..,. 

Committee on tM Welfare of 
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Sdwdllkd 1'rIba. 



CHAPTER J 

1.1 This Report of the Committee on tbe Welfare of Scheduled Cutes 
and Scheduled Tribes dea" with the action taken by the Govemmeat on 
the recommendations contained in their Fifteenth Report (Tenth Lot 
Sabba) on the Ministry of Welfa~Workinl ef Intepated Tribal 
Development Projects in Orilsa. 

1.2 The Fifteenth Report was presented to Lok Sabba on 23 Doceaaber, 
1992. It contained 6S recommendations. Replies of the Oovcmmcat iD 
respect of these rccbmmcndations have been eumined and may be 
categorised u under:-

(i) RecommcndationslO.rvations which have been accepted by 
Government (SI. Nos. 1, 2, 3, .. , 5, 6, 7, 8, 9, 10, 11, 12, 13, 14, 
15, 16, 17, 18, 19, 20, 21. 22. 23. 24. 30, 34. 40, 41, 42, 43, 44, 
45. 46. 47. 49, SO, 51. 52, 53, 55. 63. 64 and 65). 

(ii) Recommendations/Observations which the Committee do not 
desire to pursue in the light of the replies received from the 
Government (51. Nos. 25. 26, 27, 28. 29. 31, 32, 33, 35, 36, 37 
and 39). 

(iii) Recommendations/Observations replies to which have not been 
accepted by the Committee and which need reiteration (51. Nos. 
38, 48, 54, 56, 57, 58, 59. 60, 61 and 62). 

(iv) RecommendationalObiervations in respect of which final repO. 
of the Government have not been received (NIL). 

1.3 The Committee will now deal with the action taken replies of tbe 
Government which need reiteration or merit comment. 
Singleline Adm;nutrfll;on 

.ec:omme'lldatloa (SI. No.9, Pan 1 • .&3) 

1.4 The Committee had recommended the State Government of Oriua 
to examine pattern of administration introduced by Andhra Pradesh 
Government where Project Administrator is empowered to tnnsfer all 
officcrs posted under his project by the line department, in COIIIultation 
with the senior officers of that department. 'BCli~ this, in order to make 
his functioning smooth and result oriented, Project Officer mould .be 
authorised to record remarks in the ACRs on the performance of 
e~p~oyecs including Class II Officers like Block' DeveloptpeDt Officers 
WltblD that area in consultation with the Collector of tbat District. In every 
developmental activity in the project area, Prdjcct Officer should be in the 
chain of administration and not left out. The Committee trIIIt .... t IUCb a 
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limplified administrative set up at project level with a aiqIe admiaiItratiw 
authority overlook in, functioDl of every functionery wiD be belpful ia 1IIIkiD, rapport. with simple tribals and tbey would be more relpOlllive. AI 
the State Government is already aeized of the matter, the Committee 
expect an early action within six months. 

1.S In their reply the Miailtry have stated that in the ...... time a report 
011 the panern of the .iniltration introduced in tbe Andbra Pradclb 
Government hal been pripared by the State Government and the same is 
under elWDination. Pendin, adoption of sinpe line administratioa of 
Andbra Pradesb Government tbe followin, steps bave been taken in tile 
State: 

(1) All the Departments bave been liked to eommuoicate the 
ITDA·wise break up of TSP flow of State PlanlCentraUy SpoIIIOred 
Plan/funds. 

(2) All tbe Departments have allo been requested' to furnilb 
quarterly-annual progreu report to the Tribal Welfare Department 
showin, physical and financial performance in respect of the TSP 
areas . 

. (3) The Performance appraisal formats in reaped of line depart· 
ments are bein, modified, in which the Project Administration 
(P.A.), Intearaled Tribal Development Aaency (ITDA) will bave his 
lIy on the performance of· the line departments. 

(4) P.A., ITDA have been authorised to record their remarks on 
the A.C.R. of Block Development Officers. 

1.6 The Committee .... lre that tbe nport ............ IDtrodactloD of 
ADdbra Pradesb Type .... be Ad ........ cratIoa ...... be a.m , .... 
• ped1t1o .... ,. aad the,. .... ,. be app...... of &be tIDal ...... 01 .... 
lllllllaadoa by Sa.te G ......... at 01 0rIaa. 

Recom .. JNIadoa (81. N •• _, P8n .No. 2.44) 

1.7 The Committee noted that Stale Government of Oriua bave 
diIc:ontinued payment of compensatory aOowanee to its staff posted ia 
tribal areas which are comparatively more backward, lack of communica-

. ., lion. network and have under dcvel0pfJ infrastructure. In the ablence of 
tbese amenities. staff is often reluctam to serve in those areu without 
beina adequately compcn5ated. The o.inmiltee were unable to understand 
bow the State Government intend to motivate its employee., who come 
from other parts of the State which arc comparatively developed to work 
in tribal areas. . . 

1.8 In their reply the Government have stated that final decision of State 
Covernment regarding payment of incentive allowancca to the employees 
workin, in tribal area is yet to be taken. State Government in Finance 
Department b.vc Aubmitted propoul to the Ulb Finance o--iaioa to 
co.idcr ...... 01 ICpInIC ...... t_ rcprd. 
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1.9 The Committee desire that they may be apprised of the nnal outcome 
or the decision of Finance Commission reaardina payment or Inceatlve 
allowances to tbe employees working In tribal areas. 

Land Alienation 

Recommendation (SI. Nos. 13 and 24, Paras 3.64 and 3.'5) 

'I'"",, 1.10 The Committee were not inclined to believe the State Govern-
ment's claim that no, Benami transactions had come to their notice. The 
Committee were distressed to find that inspite of various provisions made 
in law, there had been. larger number of land alienation cases. Tribals 
being illiterate and simple folk are not awarc of these provisions and in 

.. more than 80% cases the land alienated has gone to non-tribals. The 
Committee felt that there was need to further tighten the loopholes in law "1 and to educate the farmers about the provisions made for their protection. 

I The Committee would like the Statl~ Government to devise measures in 1 this regard in consultation with the Ministry of Welfare and others 
! concerned. The Committee were of the view that where tribals effect sale 
, of land under distress Government should purchase that land for redis-

tribution among landless tribals under various poverty alleviation prog-
rammes. 

1.11 The Government have replied that as regardS Benami transaction of 
land it may be pointed out that, it is difficult to identify such transaction in 
the field as it requires 8 lot of efforts as well as wllection of Intelligence 
but whenever it has come to the notice. appropriate action is being taken 
to restore the land of the tribal after following the prescribed procedure. 

The Orissa Scheduled Areas Transfer of Immovable Properties (by 
Scheduled Tribes) Amendment Regulation, 1993 has been submitted to 
Government of India, Ministry of Home Affairs to obtain the assent of the 

., President of India. The proposed amendment provides to enhance the rate 
of penalty from Rs.20Q1- per acre per year for unauthorised occupation of 
tribal land. Collector. Revenue Divisional Commissioners will be empo-
wered to revise any order passed by the competent authority suo molto by 
which the tribals may not get debarred from getting justice. No Civil Court 
shall have the jurisdiction to try and decide the cases under this 
Regulation. Regarding ,purchase of tribal land and redistribution of the 
same among other tribals. it is difficult to implement due to resources 
constrain I of the' Siale Government. 

The matter was taken up by the Ministry of Welfare with the Ministry of 
,~Rural Development and Government of Orissa. The Ministry of Rural 

Development has stated that they have already circulated a note contaiping 
various suggestions for protection of tribal land and steps to prevent tribal 
land alienation. They have also stated that land and its management is a 
subject dealt with by the State Government and as such state wilt have to 
take final ac.tion in the matter. 

1.12 The Committee dellre that tbe matter rea-rellaa protection or tribal 
'land and Ite.,. to prevent tribal land alienation may be punued vllOrously 
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with &be C .... _ ... ., OrIlla ad &be Coaualttee .. , ... apprilecl ., .... 
outcome. 

EdllCtltion 

RecollUlleD~tIoa (SI. N.... l8 _d 19, P.... 4.26 ad 4.17) 
1.13 The Committee had recommended that detained and unsuccessful 

students might be allowed to appear in examinationa during second year 
and in that year they may be provided free boardina and Iodaina as these 
poor students cannot afford to pay these charlCi. The Committee found 
tbat schools in Andhra Pradesh managed by societies of local officials 
have performed well and annual results have been round sixty per cent in 
matriculation examination. The Committee had therefore, recommended 
the State Government to examine. the management pattern of tbe schools 
run by Societies in Andhra Pradesh and introduce that system for the 
schools run by the Harijan & Welfare Department in the State to achieve 
better results. 

1.14 In their reply the Government have stated that they have allowed 
scholarship/Boarding charges to the failed/detained candidates for 
2nd term in order to facilitate continuance of their studies . . 

1.15 The Committee desire that tbey may be apprised of tbe noal action 
taken by the State Government of Orilla on the review of the system 
prevalent In Andbra Pradesh r~ardlnl management pattern 01 scbools run 
by IOCletieslvoluntary oraanlsations, etc. and Its introduction In Orissa. 

Recommendation (SI. No. 32, Para 4.30) 

1.16 The Committee had urged the Government to open more residen-
tial schools in tribal areas with stress on quality education. At the same 
time they would like the State Government to analyse causes of high rate 
of drop-outs which is as high as 10% in general and 97.71 for STs and 
95.S for SCs in Koraput District and take remedial steps at an early date. 

1.17 In their reply the Government have stated that it is the avowed 
policy of Government to open more residential institutions of SC5T 
children. Now Schools arc being upgraded or opened in the tribal 
concentrated pockets having low rate of literacy. 

1.18 The CommlUee desire that the State Government must analyse the 
C8U1e1 01 bleb rate 01 drop-outs and also take necessar)' remedial measures 
on priorit), basis and the)' ma), be apprised eI the latest position. 

Recommendation (SI. No. 33, Para 4.31, 

1.19 The Committee found that though Nawarangpur Sub-division of 
Koraput District having 5 blocks has been inhabited mainly by enouade 
tribe which ranks among the lowest in literacy rate in the District, yet, 
not a unale tribal residential High School bas been provid~ in that area. 
The Committee had, therefore, recommended that the matter should be 



looked into and It epa taken by the State GCWOl'lllDODt to provide high 
lCboois in all those areas with low literacy' whicb do not bave it at present. 

1.20 In the action taken note of the Government it has been stated that 
the erstwhile Nawarangpur Sub-Division has been made a district by DOW. 

The following educational Institutions are running in tbe District. 

SI. Name of the Institution Name of the Block 
No. 

1 2 3 

1. Timanpur High School Raighar 
2. Faighar High School Raighar 
3. Singhsari High School Umarkote 
4. Badabherandhi High School Umarkote 
5. Belgan High School Jharigan 
6. Oabugan Girls High School Oabugan 
7. Eodinga High School Kosagumuda 
8. Dhadipani High School Chandahandi 
9. Badaambada High School Kosagumuda 
10. Patraput High School Tentulikhunti 

1. Badamusigan Ashram School Nawarangpur 
2. Nisanhandi Ashram School Tentulikhunti 
3. Bhamini Ashram School Umarkote 
4. Jamurranda Kanyashram Umarkote 
5. Bhimguda Kanyashram Jharigan 
6. Munigan Ashram School Papadahandi 
7. Badaolaman Ashram School Dabugan 
8. Parchamai Kanyashram Kosagumuda 
9. Judingia Kanyashram Raighar 
10. Hatabharandi Ashram School Raighar 

1. Ohodara RIS Jharigan 
2. B.S Padar RIS Jharigan 
3. Rajaputi RIS Raighar 
4. Nuapada RIS Raighar 
S. Khuduka RIS Raighar 
6. Batibeda M Umarkote 
7. Santoshpur RtS Kosatgumuda 
8. Kharki RIS Papadahandi 

loll The Com..... would like to be a......... of die 8dIoa taka 
~ -tt1Da .. ef nel •• d .. HIP ScMoIs Ia He......,.,. sa. 
DlYIIIoD (Now-dlltrld) aDd tIIeIr ........ 



Recommendation (SI. No. 35, Para 4.33) 
1.22 The Committee had noted that out of 1294 hostels constructed till 

the end of 1991-92, 363 hostels are being used as class rooms anQ other 8 
for other purposes. The Committee had felt that continuous use of hostels 
as classrooms deprive the tribal students of the mueh needed hostel 
facilities. They, therefore, had desired that alternate arrangements for 
schools building might be made expeditiously so that these hostels could be 
made available to the students for use as hostels. 

1.23 In their reply the Government have stated that instructions have 
been issued by the State Government on 13.5.94 not to use hostel for any 
other purposes. 

1.24 The Committee would like to be appriled of the latest posltioo 10 
this reKard. 
Agriculture 

Recommendation (SI. No. 38, Para 4.53) 
1.25 The Committee had expressed their displeasure that fertilizer 

manufacturers have not been provided by the Government of India 
adequate incentive by providing subsidies under Freight Equalisation 
Scheme for delivering their product in various blocks of TSP areas of 
Orissa state whereas in the neighbouring states of West Bengal and 
Madhya Pradesh incentive on this account ranged from Rs. 45 to 60 per 
tonne. This had been found to be a major deterrent in supply of fertilizers 
in some parts of Orissa which were not served by rail-network the State 
Government has been pleading with the Government of India to remove 
this anomaly and pending a generalrcvision, grant at least ad hoc increase 
of Rs. 52 per tonne. As this factor has been obstructing availability of 
fertilizers in Tribal Sub-Plan areas of the State resulting in low agricultural 
productivity, the Committee had strongly recommended that anomaly 
might be resolved urgently. This fact assume added importance in the light 
of the fact that consumption of fertilizers in TSP districts has been as low 
as 5.4 Kg. in Phulbani and 10 Kg. in Koraput and farmers cannot take up 
high yielding summer rice varieties in the absence of fertilizers. 

1.26 In their reply the Government have stated that the State Govern-
ment has been requested to forward copies of the proposal sent to the 
Ministry of Fertilizers and Chemicals. On receipt of the same, further 
action will be taken. 

1.27 The Cummlttee are not satistled with tbe reply of tbe Ministry of 
Welfare that the State Government has been requested to forward copies or 
the proposals. sent in this rqard by them to the Mlolstry of FertUlzen and 
Chemiaab despite the fact that the Government of Oriua has been pleacllaa 
with the Government of India to remove tbe aoomaly of Dot provl_ 
adequate incentive to fertilizer manufacturers·for dellverioa their product Ia 
various blocks of TSP area of Oriua. The Commlt&ee reitente their earlier 
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recommendatJoo. that like la the States 01 West Benlal and Madhya Pradesh 
where lacentfve Is nDled from Ri. 45 to 60 per tonne, the fertilizer 
manufacturen In the State 01 Orissa should be Iran ted -adhoc increase of 
laceatlve 01 RI. 52 per toDDe under the freight Equalisation scheme to 
enable them, to deliver their products In various blocks of Tribal Sub-Plan 
areas which are Dot served by rall-network la Orissa by road. 

Shifting Cui/iVa/ion 

Recommendation (SI. No. 42, Para 4.57) 

1.28 The Committee noted that in order to contain podu cultivation. 
project report of a scheme costing Ri. 17 crores and spread over 5 years 
period was submitted by the State Government, to the Ministry of 
Agriculture. The State had received about fifty per cent of the project cost 
and about S500 families were assisted, most of them partly. The Scheme 
has since been stopped because of resource constraint. The Committee had 
therefore. recommended the Ministry of Welfare to take up the matter 
with the Ministry concerned to provide funds to restart the scheme as early 
as possible. keeping in view its manifold benefits. Thcy had also dC5ired 
the State Government to settle the tribes permanently by providing them 
cultivable land. 

1.29 In their reply the Ministry have stated that the matter was taken up 
with the Ministry of Agriculture who have replied that the area undcr 
shifting cultivation in Orissa is 26490 sq. kms. A schcmc for control of 
shifting cultivation with 100% Central assistance to State Plan was being 
implemented by the Ministry of Agriculture. Thc schcmc was discontinued 
in 1991-92. The scheme is being reviewed by the Ministry of Agriculture. 

1.30 Tbe Committee desire tbat tbe review of the scheme may be 
expedited and the Committee may be apprised of the final outcome in this 
relard. 

Rec:ommenclatioa (SI. No. 43. Para 4.68) 
1.31 The Committee had noted that there were 20 specific arcas in 

reserved forests which had been occupied by Orissa tribals and Stale 
Government was trying to survey these areas. The Committee. therefore. 
had desired that these tribals as well as those who have been living in deep 
forests for years together should not be harassed and disturbed by the 
forest officials of the State Government and they should be permanently 
settled there by the State Government. 

1.32 In their reply the Government have Slated that the problem of 
encroachment/occupation of forest land by the tribals is a serious one. In 
Orissa. as per preliminary estimates, during 1989 forest land measuring 
2.60 lath acres are reported to be under unauthorised occupation by the 
tribals. There are 20 recognised forest villages which wcr~ sct up inside 
reserved forests. protected forests long ago' with a view to obtaining 
regular supply of labourers for various foresty activities. These villages are 
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to be rec:opilcd II Revenue VUlap· and viUasen are to be conferred 
beritable but inalienable righU. Steps arc being taken to obtain clcanncc 
from Ministry of Environment & Forests, Government of India under 
Foreat ConservatioiAct in order to declare them as Revenue villa ... 
Besides recognised forest villages are in existence since pretty long time 
and there are also patches of forest land inside Reserved forestlProtccted 
forests inhabited by tribals. On the basis of the guidelines issued by 
Government of India, State Government have taken ccrtain policy 
decisions mentioned below: 

(i) Encroachments prior to notification of land as forest land may be 
recogniacd with prior approval of the Government of India under 
Forest (Conservation) Act. 

(Ii) Post - 1980 encroachments should not be regularised. 
(iii) Pre - 1980 encroachments may be regulariscd after satisfying 

fulfilment of the following conditions and obtaining prior approval 
of Government of India under Forest (Conservation) Act. 
(a) The encroachers should be residing there and should have no 

other source of livelihood. 
(b) The encroached land should be fit for permanent agricultural 

cultivation. 
(c) A detailed enquiry be made into the age of the encroachen. 

Forest Division-wise and District-wise. 

(d) Ineligible families have to be evicted and rehabilitated outside 
the forest by extending benefits under various schemes like 
T.R.D.P. 

1.33 Keeplnl In view that post-I980 encroachments should not be 
nplarlled, the Committee desire that the tribes who would be displaced 
from their occupied land should be rehabilitated/compensated lultably. 
Animtll Husbandry 

Recommendation (Sa. No. 44, Para 4.74) 

1.34 The Committee had recommended that the Government should 
examine feasibility of providing insurance schemes for all types of livestock 
including drought animals reared by the tribals apart from those supplied 
to them under various poverty alleviation programmes. 

1.3S In their reply the Government have stated that there is a provision 
for insurance for the livestock uQder poverty amelioration scheme. 
Premium of such insurancc are shared by the beneficiaries. Government 
.. coaes and financing institutions, Insurance of livestock owned by SCIST 
pcnons other than the above are under examination of State Government 
in consultation with the insurance companies. 

1.36 The Committee desire that they may be apprised of the ftnaI 
_lame naardllll the examination 01 State Government and Insurance 
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C ... s' III' .... ,.. !s .ute fIl ....... , ....... " ...... t 
Sh* ...... ..,~ ..... 

'/rriIfrIkHI 

.......... tIoa (51. N •• 46 ..... 47, hns 4.8. snd 4.81) 
1.37 The Committcc hid urJCd the Government to accord priority to 

abe matten re,ardina buildin, of cbeck dam & provide alternate SOUJ'CCI of 
water and clevile ltepl to provide alternative source of water to the people 
IiviDa down-strcam of Indravati Project. The Committee understood that 
the Upper Indravati Project wu ,oin, to be completed within a year or 
two but the cbeck damJ for the down-stream areas could DOt be 
co.Itructcd by that time. Therefore, the Committee recommended lbat 
33% of the project water lhould be allowed to flow the down Iteam to 
keep the life of the people livinS in that arca normal till the check dams 
are CODltructed. 

1.38 The Government have replied that the recommendations have been 
eximined and the Enpnecr-in-Chicf has been entrusted to examine the 
iechnical feuibility of the scheme on the following aspects:-

(1) Availability of water from Upper Indravati Reservoir through 
sluices if any in Upper Indravati and Muran Da vis-a-vis power 
aencration from the Upper Indravati Project. 

(2) Tapin, of ground water through 

(a> Collector'. well 

(b) Dug wells. 

(3) Construction of check damslbarrages across Indravati Stream. 
(4) Diversion of water from the proposed Telengiri Project to the area 

down-stream of Upper Indravati Reservoir. 

1.39 The Committee deSIre that the examination or technical reaslbIIIIJ of 
the ICbemes reprdIq coaatrudlon of cbeck-dam and provide sltenate 
..." of .ater be expedited and the Committee may be appriled ., the 
IInsI outcome. 
Healtlt 

Ilecommeadatloa (SI. No. 48, hrs 4.106) 
1.40 The Committee has expressed their concern that medical and pan 

medical staff provided in new PrimarY Health Centres and Coat .. aity 
Health Centres in tribal areas of Orissa State has not been on the plllCm 
prac:ribed by the Central Government. The Committee has noted .... CMIt 
oflhe lotal 921 posts of doctors sanctioned in sub-plan area. 149 pasII 
were lyins vacant. In Ihe opinion of the Committee the new PHea ... 
Community Health Centres cannot function effectively in the able .. of 
adequate staff as a result of which health care benefits have not bees IiUIdc 
available in tribal areas. The Committee, therefore. had desired that 
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adequate medical and paramedical staff be provided in New PHCs and 
Community Health Centres and all other medical institutions at an early 
date. 

1.41 In their reply the Government have stated that the running cost of 
minimum staff of P.H.C. as per the State Government norm is Rs. 1.5 
lakhs as against which the cost according to the norms of Government of 
India comes to Rs. 4 lakhs. This would require augmentation of plan 
ceiling which is not presently feasible. 

1.42 The Committee are extremely unbappy with the reply or the 
Government. It appears to the Committee that sincere errorts have not been 
made by the State Government or Orissa to punue the matter with the 
Central Government for aUlmentlnl the plan ceillnl nor f'lr Increasln& the 
Itrenlth of the starr In new Primary Health Centres and C .mmunity Health 
Centres. The Committee therefore, reiterate its earlier recommendation that 
In order to provide run health care beneOts in the tribal areas, adequate 
medical and paramedical statT be provided in the new PHCs and Commun-
ity Centres and all other medical Institutions at an early date. 

Recommendation (SI. No. 49, Para 4.107) 

1.43 The Committee had recommended for opening of adequate number 
of dispensaries in the tribal areas in general and in the district of Koraput 
in particular and also for posting adequate number of doctors in the 
dispensaries. 

1.44 The Government have replied that the State Government is taking 
steps to open dispensaries and posting of doctors in vacant posts. 

1.45 The Committee would like to be apprised of the latest position In 
reprd to the number of dispensaries opened and also the number of doctors 
posted In the tribal areas of Oriss,,_ 

Community Health Centres 

Recommendation (SI. No. SO, Para 4.108) 

1.46 The Committee had recommended that grant of compensatory 
allowance to the medical. paramedical and other staff posted in tribal areas 
be restored at once. The Planning CommissionlMinistry of Finance may be 
requested to release this allotment separately 'to Harijan and Tribal 
Welfare Department. 

1.47 In their reply the Government have stated that the matter was 
taken up with the State Government who has intimated that they have 
already submitted a proposal to the 10th Finance Commission in which 
provision for compensatory allowance to medical, paramedical and other 
staff posted in Tribal Sub-Plan areas have been included. 

1.48 The Committee desire that they may be apprised of the Onal decision 
taken by tbe 10th Finance Commillion In tbe matter. 
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..... meadab (81. No. 51, ..... 4 •• ") 
1.49 The Committee had Itronsly recommended thllt allocations of 

medicines for tribal areas be substantially inc:reued. The Committee Il1o 
desired that Ministry of WClfare Ihould take up the matter with the 
concerned Ministries. and impreu on them that fuacla beiR, provided to tbe 
States for medicines in tribal areas are insufficient and tbis amounb to 
negation of health care. 

1.50 In their reply the Government have stated that the m ...... 
taken up with the Ministry of Health, who in tum asked for .... co ••••• 
of the State Government in the matter. The State ae.er. ••• of Orissa 
has agreed to the recommendation of the Committee tllllt .. .., 011 ..... . 
medicines has to be increased and that the Centnl Ooter_ ... ........ 
provide lumpsum provision of RI. 1 corel per annum to the Stale towardl 
this account. The Ministry of Healtb has, however. not Jiven any dear 
response in this regard. The matter has been taken up with them a,ain. 

1.51 The Committee desire that matter may be ,..,... wltll tile MlaIItrJ 
of Health vigorously and tbey may be apprlaed ., tbe ftn" eeta. takell _ 
the matter. 
Forestry 

Recommendation (SI. No. 54, Para 4.121) 
1.52 The Committee had strongly recommended that State Government 

and cooperative agencies which collect MFP (Minor Forest Produce) from 
tribals should be exempted from royalty charles. These alencies in their 
turn should be asked to pass on these gains to tribals by incrca.in. 
procurement rates and augmenting MFP procurement facilities by opcnin, 
new centres in interior areas. 

The Committee were also of the view that tamarind is grown mostly on 
private land by the tribals. Therefore, they did not find any justification in 
keeping this produce on the list of M.F.P. The Comminee. therefore. 
recommended that it may be deleted from the list of M.F.P. 

1.53 The Government have replied that earlier State Government had 
decided not to exempt royalty Collection of minor forest produce. This has 
been placed in the. T.A.C. meeting on 19.4.1994 and after elaborate 
discussion it has been decided that Finance Department may re-examine 
this issue. 

As regards exclusion of Tamarind from the list of minor forest produce 
State Government is of the view that it is not po!I5iblc to dilltin,uish 
whether the beneficiaries have collected the Tamarind from the private 
plots or from forest area and therefore. the same cannot be excluded from 
the list of Minor Forest Produce. 

1.54 The Committee are DOt eoaYlaced willi tile n,Iy .,tIIe C"O¥~. 
They, therefore, reltente thetr arIIp' ........... UoaI tlla" lhe Stale 
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Go.-t ud eooperatlve ...... wbleb coiled mlDor ror.t produce 
(MrP) for trlball mould be eempted from royalty eharps and these 
"lades Ia their tun .hould be asked to pall on these pin. to trlbaIs 
.., IDcreulaJ procurement ralel and aupneotlol M.F.P. procuremeat 
fadlltiel by ·0pea1aa Dew centres in the interior areas. Tbe Committee 
also l'tCOIIUDeDd abat Tamarind whleb II aroWD mostly 00 private laad by 
1M trlball should be deleted from the Ust or M.F.P. 

Ruervlllion in Service 

Recommendation (51. No. 55, Para 4.149) 

l.SS In view of the large shortfall in the representation of STs in 
Group "C" and "D" posts on the one hand and a large number of STs 
with matriculation and graduation qualifications on the liVe registers of 
Employment Ex.!=banges of various districts of Orissa, on the other, the 
Committee had recommended that reservation policy should be 
implemented seriously to wipe out the backlog. 

1.5.6 The Government have replied that information have been called 
for from all the Departments of State Government with regard to 
present vacancy of ST on which steps have been taken for special 
recruitment of STs during the current year. 

1.57 The Committee would like to be apprlled of the nnal outcome of 
1M .pedal recruitment proposed to be undertaken for STs In the State or 
OrIssa. 
Itecommendatloa (51. Nos. 56 and 57 and 62 Paras 4.158 arul 4.151, 

4.156 and 4.157) 

1.;;& The Committee noted that in the district like Koraput which has 
56% STs and 14% SCS population their representation is barely 12% in 
Group C and IS.S% Group OlD" for SCS. Similarly for STs it is 8.6% in 
Group "C" and 17.3 in Group OlD". The Committee also noted that to 
iBcRue STs representation in services, State Government had increas-
",y converted a number of services into district cadre and non SCIST 
penons from other districts had been getting jobs in Koraput and other 
Scbeduled Areas Districts by getting false domicile certificates. The 
Committee had felt that 23% reservation provided to STs in all the 
Districts aod the State level in Orissa had not served the interest of 
triba .. as in the same area STs out number others and suitable educated 
tribals in good number are available, but they are deprivcd to get 
employment in proportion to their population because of the reservation 
to them having been restricted to 23 per cent against their population of 
56%. 

De Committee, therefore, had urged the Ministry of W~lfare to take 
up the .matter seriously with the State Government of Orissa in this 
reprd to provide reservation at the District level for the District cadre 
poItS proportionate to populatiOn in addition to the present policy 
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implemented by tbe State Government to clear huge backlog of Scheduled 
Tribe candidates as early as possible. 

1.59 In their reply the Government have stated that on examinatiOil a 
'view has been taken that 2 different policies i.c. one for the district and 
another for the State would lead to various legal difficulties. Therefore, 
State Government do not propose to provide reservation at district level. 

1.60 The Commllttt are not satisfttd wltb the reply or tbe Gove ........ 
They fttl that buttad or aivllll adequate representation to ST. ..' tile 
district Cadre Service by providing reservation to them In proportlouae to 
their population particularly In the Scheduled Areas, the State Goven:mcuc 
~ Oriua apprebendlnl for leaat dimeolties despite the fact that the 
National Commission Cor SCI aDd ST. bad already recommeoded far 
provldlnl reservation In favour of Scheduled Tribes conslderina bup 
backIoIln district Cadre posts. The Committee, therefore, reiterate IbeIr 
earlier recommendation that, the Ministry of Welfare should take up abe 
matter seriously with the State Government of Orissa In this reprd to 
provide reservation to STs at the District level for the district cadre poItI 
proportionate to their population to clear hUle backlog of Scheduled Trl .... 
a the earUest. 
Rm»mmendatlon (Sl. Nos. 58, 59, 60 and 61 Paras 4.152, 4.153, 4.154 aad 

4.155) 
1.61 The Committee had pointed out that Article 16(1) is a general 

provision and article 16(4) is a special provision of the reservation of 
backward classes which overrides Article 16(1). The Committee also 
pointed out that, Government of India have two reservation policies one 
for "An and "B" posts i.c. 15% and 7112% for SC and ST respectively at 
the All India level and for "C" and "0" posts lit the State or regional level 
which is proportionate to the population of the State or region. Since 
Orissa Government had two categories of posts. one was State cadre and 
the other was district cadre, the Committee urged that. the State policy of 
23% reservation for the State cadre post should be continued to be so and 
for the district cadre posts for which recruitments arc done through local 
Employment Exchange proposed formulae of District reservation posts 
should apply. 

1.62 In their reply the Government have stated that it is not po5.~ible on 
the part of the State Government to accept the recommendation. District-
wise reservation would lead to Icgal difficulties in reallocating the 
percentage of reservation on the basis of pistrict-wise population. Besides 
the State cannot follow two different principles for reservation policy one 
for, district level posts and another for the State level posts. 

1.63 Committee are DOt happy with the reply of the Government. In view 
of the bup IIIIcklot of SCI aDd ST. In district cadre posts mere 10 .beI tile 
proportion of SCI and ST. vary from district to district, the coauaJlaee 
recommend that there should be two types of reservation one for State 
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Cadre pol" (lor IJ'OUP A and B) and another tor cIlstrlc:t cadre posts -(lor 
Group C and D) and the latter should be In proportionate to 5CIST 
population 01 the district. 

Recommendation (51. No. 6! Para S.l) 
1.64 The Committee had noted that 13 Central MinistrieslDepartments 

bave constituted cells to formulate and monitor tribal development 
programmes. In this context the Committee note that guidelines issued by 
tbe Planning Commission had emphasised that each Ministry of the 
Government of India has a role to play in the development of Scheduled 
Castes and Scheduled Tribes and had required them to formulate appropri-
ate programmes which are tailor made to the needs of SCs and STs. The 
Committee, therefore, had desired the Ministry of Welfare to prevail on 
the remaining Central MinistrieslDepartment to expeditiously set.,p such 
cells for formulation of appropriate programmes and their monitoring. 

1.65 In their reply the Government have stated that the concerned 
Ministries have been requested to set up Monitoring Cells. 

1.66 The Committee desire that the matter may be punued vigorously 
with the concerned Ministries and the Committee may be apprised or the 
outcome. 

NEW DELHI; 
March,1996 

Phalguna, 1917(S) 

PARAS RAM BHARDWAJ, 
Chairman, 

Commillee on the Welfare of 
Scheduled Castes and 

Scheduled Tribes. 



CHAPTER D 
RECOMMEND A nONSlOBSERVA nONS WHICH HA VE BEEN 

ACCEPTED BY THE GOVERNMENT 
Recoauneadatloa (SI. No.1, Pan 2.7) 

Scheduled Tribes are the most exploited people of our country. 
Integrated Tribal Development. ProjectslIntegrated Tribal Development 
Aaencies had been conceived as basic tool to implement Tribal Sub-Plan 
strategy during Fifth Five Year Plan. This is basically an area approach 
keeping in view the separate geographical location of tribal habitations. 
Subsequently isolated poc:kets have also been added to cover dispersed 
tribals. This strategy with identified areas has helped in focussing the 
attention of planners and implementers on Special needs of the tribal 
society. and tribal areas. The objectives of the scheme had been socio-
economic development of the Scheduled Tribes and protection of tribals 
against exploitation. The information gathered by the Committee in 
connection with their examination of working of .Integrated Tribal 
Development Projects in Orissa reveals that progress made during the laSI 
10 years in formulation. Implementation and monitoring of the programme 
had been tardy and lopsided. This has been amply brought out in the 
succeeding paragraphs. 

Action Taken 
With a view to ameliorating the economic condition of the tribals in 

different parts of the State, development programmes arc being 
implemented through ITDAs and other projects like MADAIClustcrs/ 
Micro and D.T.D.P. Besides, Scheduled Tribe population have been 
covered under IRDP and JRY Programmes. Over and above the same 
infrastructure development in tribal area is being attended to under the 
above mentioned programmes/schemes. Individual tribal families have also 
been assisted for their economic upliftment keeping in view of the 
provision of funds. 

Recommendallon (SI. No.2. Para 2.8) 
2.8 During the Seventh Plan period 7.63.348 Scheduled Tribes families 

laave been assisted under different poverty alleviation programmes 
tmplementcd through ITDP approach. Another 87627 familics wcre 
assisted durinal990-91. Orissa has a total tribal population of 60 lakh and 
out of them 69% residing in rural areas and 53% in urban areas were 
below poverty line according to an estimate made by the Planning 
Commission in 1983. However no systematic survey- Ius been conducted to 
UICU the number of ST families brought above the poverty line. The 

15 
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Committee would, therefore. like that a systematic survey may be 
undertaken within a year to identify the ST families who are still below the 
poverty line and added emphasis given on their developmen~. 

Action Taken 

The State Government has intimated that a survey has been conducted 
to identify the families including SCS and STs below the poverty line. The 
results of the survey are being examined by the State Government for 
further action. 

Recommendation (St. Nos. 3 and 4, Para 1.9 and 1.10) 

The role of Central Ministries in tribal development has been enunciated 
in Prime Minister's D.O. letter No. 280-PMO/SO dated 12 March, 1980 to 
the Central Ministries and the guidelines is.<iued by the Planning Conunis-
sion in this regard as early as 1977. According to these, Central Ministries 
are inter-alia required to formulate appropriate need based programmes 
for tribal areas; suitably adapt all the on-going programmes to suit the 
specific requirements of STs; quantify funds for tribal areas and earmark a 
senior officer exclusively to monitor the progress of implementation of 
programmes for welfare of STs. It is. however, distressing to note that 
Central MinistrieslDepartments do not consider TSP to be feasible or 
necessary in their area of activity. Funds have been quantified and physical 
targets worked out purely on notional basis by applying a percentage to 
the overall outlays and physical targets. No funds/targets have been 
disaBregated State-wise or year-wisc rendering review of achievements 
impossible. The Central Ministrics/Departments have also failed to issye 
to StateslUTs directions as to ensure that an adequate share in the' 
benefits arising from their activities flow to ST popUlation and TSP areas 
in proportion to total population in the area. It is deplorable as these 
shortcomings persist even after the ITDPIITDA programme being in force 
for more than a decade and despite detailed guidelines issued by the 
Planning Commission in 1977. The Committee desire the Ministry of 
Welfare to take up the matter with the PHmning Commission and the 
MinistrieslDepartments concerned at the highest level to ensure the 
implemci,;~:ion of the programme as per the guidelines issued by the 
Planning Commission. 

The State Government have pleaded that to improve functioning of 
ITDPs and to make them more effective. there should be conceptual shift 
in ,matters of quantification. budgetary mechanism and single line administ-
ration in tribal areas and also single demand budgeting system. In 
Committees view these suggestions merit I;.onsideration. The .committee, 
therefore, urae the Ministry jf Welfare to look into these suuestions and 
take up the matter with the Planning Commission and other concerned 
authorities with a view to streamline the procedure. 
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Actioa Takea 

WM bu written on the 28th July, 1993 to the Planning Commission in 
this matter. Planning Commission in turn has reiterated the pidelines on 
quantification of funda etc. f~r TSP with the concerned Ministries. III 
addition a meeting of representatives from the concerned Ministries and 
Planning Commission was held on 19-4-1993 under the chairmanship of 
Secretary (Welfare) to discuss the implementation of TSP programme as 
per the guidelines. issued by Planning Commission. The decisions taken 
during the meeting were also circulated to all the concerned Ministries and 
the Planning Commission for follow up action. Apart from above. on 
20-9-1993 Minister of State for Planning took a meeting of representatives 
of Central MinistrieslDepartments of EducatioD. Induatries, Rural 
Development, Agriculture &: Cooperation and Environment &: Forest in 
regard to formulation of a need-based quantification of fundi by Central 
Ministries for TSP. The meeting was attended by the Ministry of Welfare 
also. 

Recommendation (SI. Nos. Sand 6; Para 1.IS and 1.16) 

Under Clause 3 of the Fifth Schedule to the Constitution special 
responSibility is cast on Government of each State having Tribal Afeil to 
report to the President through Governor's Report on administration 'Of 
SCheduled Areas. It is disturbing to note that this function is not 
performed in right earnest by the State Govt. of Orissa. The Reports for 
the years 1989-90 onwards have not so far been presented to the President. 
No doubt compilation of data and consideration and approval of the drafts 
report by the Tribal Advisory Council takes time, but the extent of delay 
which has taken place in submission of such an important document can 
hardly be justified on this pretex. The Committee take a serious view of 
the inordinate delay on the part of thc State Government in submitting 
these reports. The Committee would like. the procedure in this regard to 
be streamlined. 

It is also distressing to note that generally these reports are only a 
catalogue of achievements of State Governments in tribal development. 
There is no attempt to qualitatively analyse and critically evaluate the 
problems of Scheduled Area A(.ministration. The Committee would like 
the Ministry of Welfare to frame guidelines in this regard and laY,cmpbuis 
on the State Government concerned to furnish qualitative ~lysis and 
critical evaluation with a view to make Governor's Report a useful 
document. 

Action Taken 

The State Government has intimated that guidelines from Government 
of India, Ministry of Welfare have since been received an~ that in the 
meantime the Governor's Reports till 1991-92 have been submitted to 
Government of India and that of 1992-93 has been approved by T AC in its 
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meetin, held on 19-4-1994. This is being submitted by the State Govern-
ment to the Government of India shortly. 

Guidelines in this respect bave already been framed and issued to tbe 
State Government in 1987. The aame have been reiterated vilk D.O. No. 
1801312193-TD (R) dated 13-10-1993. Secretary (Welfare) has addressed 
to Sec:retary, President's Secretariat to discuss tbe matter in tbe ensuina 
Governor's conference . 

.......... tIon (SI. No.7, Para 1.13) 

Tribal Advilory Council under Fifth Schedule of the Constitution is a 
conatitutional device for consultation with the representatives of tribals on 
IUch matten pertainiD, to the Welfare and advancement of scbeduled 
triba in the State II .... y be referred to tbem by the Govemor. Progreu 
of the Intepated Tribal Development Projects is often reviewed by the 
Council and neccuary instructions are issued to the concerned authorities 
to follow the same. The Committee regret to note that meetings of the 
Councill are not· held frequently and it meets only twice a year. The 
Comm~ttee are of the view that all the problems of tribal areas can not be 
dilcuued fruitfully when meetings are beld at such long intervals and only 
for a few hours in a year. The Committee, therefore, desire that Tribal 
Advisory Council should meet more frequently and tor longer time. 

Action Taken 

State Government have taken note of the recommendation of tbe 
Parliamentary Committee relarding bolding the meeting of T AC and 
_ure that the meetinp of tbe Council would be beld more frequeOtty and 
for lonaer time. Durin. 1994, the first meeting of the Council was held on 
8.4.94 whicb WII adjourned due to want of quorum. Again, after a short 
interval tbe meetinl baa been held on 19.4.94 where a number of items 
WII discussed at leDath and decisions taken. 

a __ dation (SI. No.8, Para 1.14) 

Further OD perusal of the minutes of the Sittings of the Tribal Advisory 
Council, in Oriua, the Committee find that recomendations of the Council 
are not 'promptly implemented. For instance, the recommendation of the 
Council reprdiD, amendment of Excise Act to empower Executive 
Mqistntcs to try cues under Excise Law and to settle cases under Money 
undinl Act (Repation 2168) has not been implemented till today even thou... the Council bad passed resolution to tbis effect unanimously in 
1989. IDltcad of forwardinl the regulation to the Central Government for 
Preaident'. consent and thereafter issuing a notification to give effect to 
these propollil, the State Government. referred the matter to Law 
~partaaeDt and dubbed it with the comprehensive amendment Qf Excise 
Law for the wbole State which resulted in abnormal delay for a period of 
4 JUII. 1bia amounts to defeating the proposal of the Tribal Advisory 
Council. The CoIuUttee, therefore. urle that Council's proposal may be 
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IepArated from the other suggestions and forwarded to the Central 
Government for obtaining consent of the President in form of a regulation. 

Action Taken 
State Government take note "f the recommendation of Parliamentary 

Committee and assure that the procedure suggested by the Committee 
would be followed in future. As regards empowering Executive Magistrate 
to try cases under Excise Law and cases under Money Lending Act. the 
same is under examination of State Government. 

Recommendation (SI. No.9, Para 1.43) 
Intearated Tribal Development projects have been conceived as opera-

tional units with a view to achieve administration. organisational and 
financial integration of the areas and programmes for speedier develop-
ment of Scheduled Tribes. The State Government of Orissa has claimed 
that they have delegated powers to Pro.iect Administrators of ITDAs and 
streamline its role as a catalyst of tribal development. But the Committee 
find that they are dealing with only land regulation under Tribal Regula-
tion Act. 2/1956 and a few other administrative functions as A.D.M-
.(Dev.) are being performed by them. Other functions under Cr. P.C. 
Indian Penal Code like law and order. Revenue. Excise. Civil Supply. 
Forests, Community Development and supervision of work carried out in 
Project areas by live departments arc done by other respective departmen-
tal functionaries. The proposal to have a single demand budgeting and a 
system of single line administration is under consideration of the State 
Government. The Committee observe that Sub-Colleetorl ADMs are 
having more power than the Project Administrators in certain spheres as 
the PAs are not authorised with the regular functions of additional Distt. 
Magistrates. In the context to streamline administration at project level, 
the Committee will like the State Government to examine pattern of 
administration introduced by Andhra Pradesh Government where Project 
Administrator is empowered to transfer all officers posted under his 
project by the line department. in consultation with the senior officers of 
that department. Besides this. in order to make his functioning smooth and 
result oriented, Project Officer should be authorised to record remark in 
the ACRs on the performance of employees including alii II Officers like 
Block Development Officers within that area in consultation with the 
Collector of that District. In every developmental activity in the Project 
uea. Project Officer should be in the chain of administration and not left 
out. The Committee trust that such a simplified administrative let up at 
project level with a slnpe administrative authority overlookin, functions of 
every functionary will be helpful in making report with limple tribak and 
they would be more responsive. As the State Government is already siezed 
of the matter. the Committee expect an early action within six months. 

Adlon Takea 
In the meantime a report on the pattern of the administration introdUced 
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in the Andhra Pradesh Government has been prepared by the State 
Government and. the same is under examination. Pendin, adoption of 
single line administration of Andhra Pradesh Government the foUowin, 
steps have been taken in the State: 

(1) All the Departments have been asked to communicate the ITDA-
wise break up of TSP flow of State Plan/Centrally Sponsored PlaMunds. 

(2) All the Deptlli. have also been requested to furnish quarterly/annual 
progress report to the T.W. Deptt. showing physical and financial 
performance m respect of the TSP areas. 

(3) The performance appraisal formats in respect of line departments are 
being modified, in which the P.A .• ITDA will his say on the performance 
of the line departments. 

(4) P.A. ITDAs have been authorised to record their remarks on the 
A.C.R. ,Ii flock Development Officers. 

Recommendation of the Committee 

Please see Para 1.6 of Chapter-l of the Report. 
Recommendation (SI. No. 10, Para No. 2.44) 

The Maheshwar Dayal Group on Administrative ArrangementS'Person-
nel Policy in Tribal Sub-Plan areas had recommended a series of measures 
for improving the quality of administration in tribal areas. These inter-alia 
includcd grant of monctary and non-monetary incentives, creation of cadre 
for tribal areas and recruitment of local people with relaxed qualification 
to improve standard of works. During VI and VII Plan a sum of 
Rs. 30 crores each was allocated altogether making a total of Rs. 120 
erores for staff quarters and compensatory allowance separately to the staff 
of the State Govl!rnment posted in Tribal Areas. However, during VIII 
Plan compensatory allowance has been discontinued though the Ninth 
Finance Commission is slaled to have allocated funds for the compensatory 
allowance in the Development Funds of the State. The Committee are 
surprised to find that State Government of Orissa. have discontinued 
payment of compensatory allowance to its staff posted in tribal areu which 
are comparatively more backward, lack communications network and have 
under developed infrastructure. In the absence of these amenities. staff is 
often relunctant to serve in those areas without being adequately compen-
sated. 

The Committee are unable to understand how the State Government 
intend to motivate its employees, who come from other parts of the State 
whieh are comparatively developed. to work in tribal areas. 

Action Taken 
Final decision of State Government regarding payment of 'incentive 

allowances to the employees working in tribal areas is yet to be taken. 
(State Government in Finance Department have submitted proposal to the 
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10th Finance Commiaion to CODBidcr lanction of leparate grant in this 
regud) 

Recommendation or the Committee 
Please see Para 1.9 of Chapter-1 of the Report. 

Recommendation (SI. No. 11, Pan 2.45) 
The Committee wiD also like to be apprised of the action taken by the 

State Government on other recommendations of the Mahelhwar Dayal 
Group like creation of cadre for tribal areas and recruitment of local 
persons with relaxed qualification in order to improve standard of work, 
which have been accepted by the State Government. 

Action Taken 
Government in Tribal Welfare Department have since introduced 

District Cadre in respect of the teaching staff of T.W. Department. Asst. 
Teachers and Sevaks working in different Educational Institutions under 
Tribal Welfare Deptt. shall be recruited within the District and continue in 
the- District for all time to come. Other Departments like Panchayati Raj 
and Revenue, have got their Dilltrict cadre in respect of Class-III and 
Oass-IV staff also. 

Government have already relaxed minimum qualification for recruitment 
of tribals to the posts of Police Constable. Forest Guards and Primary 
School Teachers. 
Recommendation (SI. NOI. 12, 13, 14, 15 and 17, Para 3.31, 3.31, 3.33, 

3.34, 3.35, 3.36 and 3.38) 
Under Article 46 of the Constitution. the Central and State Govern-

ments are responsible to promote economic development of Scheduled 
Castes and Scheduled Tribes and they are responsible to protect them from 
all sorts of exploitation. As required under Article 339 of the Constitution 
a Commission headed by. Shri U.N. Dhebar was appointed to report on 
the problems of Scheduled Tribes and recommend measures to solve them. 
The Commission in its Report submitted in 1971. had inter-alia recom-
mended that sale of smuggled liquor must be put down with a strong hand 
and traffic in it should be made a penal offence with severe punishment, 
the sale and use of distilled liquor should also be discontinued forthwith 
and offenders should be punished severely. pending adoption of this policy 
grant of licences to sell distilled liquor in weekly markets should be 
immediately discontinued. 

Subsequently, the Central Government issued the following guidelines to 
the States in 1975 and reiterated them a number of times asking them to 
give effect to them: 

(1) Commercial vending of alcoholic beverages should be discontinued in 
the tribal areas. 

(2) Scheduled Tribes should be' ~rmittedto brew their traditional 
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beverages for consumption at home for religious and special 
occasions. 

(3) Attempts may be made to wean the Scheduled Tribes away from the 
habit of drinking alcoholic beverages and for this purpose official and 
non-official voluntary organisations may be encouraged to take up 
work in tribal areas. 

The Committee are distressed to note that these important recommenda-
tions made as early as 1961 and by a Commission headed by an eminent 
person u Shri Dhebar have not been implemented by the State Govern· 
ment and State Government of Orissa have remained a silent spectator to 
the exploitation of poor tribals due to large acale illicit diltillation and 
smuggling of liquor in tribal areas in spite of Central directions in this 
reprd. The State Govt. all these years have continued to pursue a policy 
wbich is contradictory to these guidelines by allowing every tribal family to 
manufacture and possess country liquor upto 5 litres without licence which 
lead to large scale illicit distillation and sale while the Central Govl. 
warited the State Govt. to ban the sale of country liquor in tribal areas. 
According to the Ministry of Welfare. Excise Policy of the State Govern-
ment does not confirm to Central guidelines. The Committee consider it a 
serious lapse on the part of the State Government to the detriment of the 
poor and simple tribals. 

the representatives of the State Government have contended before the 
Committee that the guidelines issued by the Central Government to State 
Governments on Excise Policy are only optional and not mandatory. The 
Committee therefore, thought it appropriate to seek legal advice from the 
Ministry of Law. The representative of this Ministry who deposed before 
the Committee were of the view that any directive which may be issued by 
the Government of India under Fifth Schedule and Article 339(2) of the 
Constitution are mandatory. In the light of this expert opinion, the 
Committee desire the Ministry of Welfare to issue directive to the State 
Governments with immediate effect under Para 3 of the Fifth Schedule and 
Article 339(2) of the Constitution to implement guidelines issued by it 
earlier which is a national policy evolved after consulting all concerned. 

The State Government of Orissa have tried to justify their Itand of 
permitting tribals to brew distilled liquor on the plea that the Excise Policy 
being pursued by them had been slightly different and that there are 
deviations from the Central guidelines. It was contended that deviations 
were made taking local situation into consideration and that it wu done 
with the concurrence of the Tribal Advisory Council. It was submitted tbat 
TAC decided in October. 1991 to continue the present policy of the Oriaa 
Government. The Committee are not at all convinced of tbiLJhre of 
re.aning. Not are they inclined to believe that the decision o{j~-TAC-is 
final as contended by the Additional Chief Secretary of the State_.ODflie 
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c:ontnry, the Committee are of the view that T AC cannot decide contrary 
to the dirc<:tioDi iJaued by the President or Union Government. The 
Committee, therefore, urge that the issue may be ::understood in right 
perspective and permiuion granted to tribals to brew -and poueu distilled 
liquor mould be withdrawn immediately bylhe State Government. 

The Chief Secretary of the State Government had also pleaded before 
the Committee that if the concession to possess distilled liquor is 
withdrawn then the tribals found possessina small quantities of liquor 
would be haraued and would be subjected to the juriadiction of an ExciJe 
OffIcer and police. The Committee are not convinced with this reasoning. 
They are of the view that this consideration should not inOuenced a 
deciJion which is for the welfare and economic development of triblls. 
Offenders must be punished to prevent use of distilled liquor which is 
health hazard and leads to economic distruction. 

The Committee would -also like the State Government to ban sale of 
country liquor in tribal· sub-plan areas as it is contrary to the Central 
Guidelines and spirit of the Constitution. In fact, this is one of the basic 
prime factor at the root of the economic exploitation and to backwardness 
of simple tribal folk. They spend lavishly on liquor which leads them to 
perpetual indebtedness and also make them victim of vulnerable diseases. 
This has been admitted by the State Government in a note furnished to the 
Committee on 13.1.1992. Such a vital aspect of tribal life concerning sixty 
lakh tribals should not be overlooked on revenue considerations. 

The Committee also recommend that to tackle the problem of smuggling 
and illicit distillation stringent penalty should be provided by amending the 
Excise Act which will act as deterrent as is the case under Narcotic Act. 
The Committee are fully convinced that the sale of country liquor in Tribal 
ueas has resulted in exploitation and is the main -reason for backwardness 
of tribal people. The Committee. therefore. urge that the Government of 
Orissa'should ban sale of distilled liquor immediately in ITDA areas 
Including block and tehsil h~adquarters, except urban areas in tbe Schedule 
Districts. The Block and Tehsil headquarters are part of ITDA areas 
where there are more than 50% trib~1 poP\llation and people living there 
enjoy the sub,idised essential commodities and subsidy under IRDP and 
ITDA economic development programmes. In urban areas. foreign liquor 
can be sold through departmental shops to avoid smuggling of this l.iquor 
in tribal areas by the unscrupuloJ,ls liquor contractors. 

AdIoD Takea 
The Excise Act is being amended with a view to providing severe 

puniabment of excise offence. Government in the meantime have banned 
manufacture/sale of country liquor with effect from 1-4-1994. 

While the existina concessions to tribal with reprd to brewinl of 
traditional bevenpa hu been allowed to continue, the conccuion with 
I'Cprd to dildlladon bas been discontinued. -. 
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a ............ tIoa (SI. Nos. 16 and 19, Para 3.37 and 3.40) 
Another reason advanced by the State Chief Secretary for deviation 

from Central Guidelines to ban sale of liquor in Scheduled areas of Orissa 
hu been that adjacent to Koraput District of Orissa is a non-TSP Area of 
Andhra Pradesh which produces liquor on a large scale abd liquor can be 
smugled into Koraput area from those places. He also expretled the fear 
that ban on sale of liquor in Tribal Sub-Plan area might lead to illicit 
distillation and sale of liquor. Tbe Committee do not subscribed to this 
view at all. They are of the opinion that such problems can be encountered 
by strengthening law.enforcing machinery and because of such fears, the 
tribal people shou~d .. not be left to be exploited. 

The Committee also note that no specific role has been given to 
voluntary organisations to dissuade tribals from the habit of drinking 
though these are associated in implementation of various programmes. The 
Committee feci that voluntary organisations can play a very useful role in 
creating awareness among simple tribal folk about the bad effects of 
drinking and helping authorites in checking brewing, illicit sale and 
smuggling of liquor in tribal areas. The Comnjtee. therefore, recommend 
that cooperation and assistance of voluntary organisations of repute should 
be solicited by the Government in implementation of Excise Policy also. 

Action Taken 
The State Government have decided to suitably strengthen Excise 

Enforecement organisation and to enforce prohibition of country liquor. 
Besides it has also been decided to constitute and encourage voluntary 
organisation at the level of the Block, Grampa.lchayat and village 
associating women elected members of the local self Govt. bodies and 
empower them to assist to enforcement measures. The organisation would 
also be assisted in cases of seizure of iIIieit distillation & illicit sale of 
country liquor. They may also act as informer to the PolicelExcise 
Organisation. 

Recommendation (SI. No. 18, Para No. 3.39) 
The Chief Secretary, Orissa had posed the problem of building an 

organisation, staff and other related matters. But the Committee feel tbat 
these are not unsurmountable. 

Action Taken 
Explained vide para 3.37 & 3.40 of the compliance of the 15th Report of 

the Parliamentary Committee on SC & ST of Tenth Lok Sabha. 
Recommend.tion (Sl. No. 10, Para 3.41) < •• :'. 

The Committee note that Tribal Advisory Council had passed an 
resolution in 1989 recommending that excise cases should be Uied by an 
Executive Magistrate instead of ludicical Magistrate because of the 
harassment caused to a tribal in attending Court hearings which is not 
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C:OmmeDlUritc with tbe offences committed. The State Govt. clubbed tIliI 
issue with the amendment to the Excise Act for the whole State ad 
referred the matter to the High Court for a concurrence to wbleb later bu 
DOt couented. Because of it, the resolution of the TAC bas remained 
unimplemented 10 far. However, for effectiaa deleptioD of powers to 
Executive Magistrate to try Excise cases in Sc:beduled Areu, tbe Commit-
tee find that colIICnt of the High Court is not at all required as under para 
5(1) of the Fifth Schedule of the Constitution, Governor hu powers to 
notify amendment in Cr.P.C. or Excise Act in offjcal suctted. The 
resolution in form of a regulation of the T AC has to be simply forwarded 
to Govt. Of India for 818ent of the President and thereafter, a Notification 
has to be issued to give effect to th~ propoied amendment. ,1be 
Committee, therefore, urge the State Govt. to separate the resolutioa of 
the T AC from the issue of the whole state for early implementation of the 
T AC proposal. 

Action Taken 
State Government take note of the recommendation of Parliamentary 

Committee and assure that the procedure suggested by the Committee 
would be followed in future. As regards empowering Executive Mqistrate 
to try cases under Excise Law and cases under Money Lending Act, the 
same is under examination of State Government, 

Recommendation (SI. No. 11. Para 3.48) 
The Committee are concerned to note that in spite of the various 

measures taken by the State Govt. to effectively monitor money lending 
business in Scheduled Areas. indebtedness of tribals has increased, on an 
average, from Rs 419/-in 1975-76 to Rs 8UY'- in 1982-83, 72% of the 
tribals arc in debated to non-institutional sources. No doubt, scheduled 
banks and Regional Rural Banks have opened their branches in tribal 
areas in large number. tribals being illiterate and simple folk scattered in 
small villages have not been benefited to the desired extent. Even those 
who have taken loans under various poverty alleviation schemes are not 
fully aware of the implication of subsidy component and terms and 
conditions of such banks loans and have therefore, become defaulter. The 
Committee, therefore, urge the State Govt. to devise ways in consultation 
with banking institutions to make tribals aware of their rights and responsi-
bilities with regard to bank loans so that they may avail it and come out 
from the clutches of unscrupulous money lenders. 

Action Taken 
It has been decided to create awareness among the lribals regardins 

bank loan throuab wide propaganda. Collectors of the district. have allO 
been requested to encoura,e the voluntary organisatioa 'in daia re,ard 10 
that they would be able to assist in creatin, awarcDCII amoD, the triball. 
Trainilll proarammes are beillJ orpniled at ITDA level to create 
awareness among the trib'" to avail loan' from iDltitutioaal finance, 
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repayment of loan in time and to avoid taking loan from unscrupulous 
lDOocy lenden . 

................... (SI. No. 12. Pan 3.49) 

The Committee would alIo like the State Government to undertake 
ltudice to UICII imped of institutional finance on tribals and its impact on 
tbeir indebtedness. The Committee also desire to know the reasons for 
IUcb iacrease in indebtedne. in spite of various economic development 
Pr'oJralDlllea undertaken in tboee areas. 

Action Taken 

It .... been decided to undertake evaluation study on the functioning of 
tile LAMPS to IIICIS the role of the LAMPS in financing the tribals to 
enquire into the active participatioD of tribal members in electing the 
Man.g Committee of the LAMP regularly and advise the functioning of 
the LAMPS in handling it commercially. The study would also cover the 
reasons for increase in indebtedness and impact of institutional finance on 
the tribals . 

......... mead.tIoa (SI. N .... l3 and 24. Para 3.64 and 3.65) 

The Committee note that'in order to protect tribals from land alienation. 
State Govt. has enacted Orissa Scheduled Areas Transfer of Immovable 
Property Regulation 1956 and protective provisions have also been made 
under various other laws. In spite of these provisions on statute book. the 
Committee found that 8700 cases of land alienation during the period 1985-
86 to 1990-91 have come to DOtice. Further about Benami Transactions, 
the State Govt. has contended that no such case has come to the notice of' 
the State Govt. The Study Group I of the Committee were however 
iDformed durina study tour of Koraput, by the District Administration that 
3 benami tranaactioDl involvin8 6.37 acres of land had been dctectcd and 
out_of these, in 2 cases land has been restored to origi!1al owners and that 
the remainin, one case was under trial. In view of these facts, the 
Committee are not inclined to believe State Government's claim that no 
benami transaction has come to their notice. In fact. as no Statewide 
IUrvey has beeD conducted, there might be many cases remaining 
'unnoticed. The Committee are distressed to find that inspite of various 
provisions made iD law. there has been larger number of land alienation 
cues. Tribals beina illiterate and. simple folk are not aware of these 
provisions and in more than 80% cases the land alienated has gone to non-
ttiball. 

In view of these revelations, the Committee feel there is need to further 
dahten the loopholes iD law and to educate the farmers about, the 
proviIioDa made for ,their protection. The Committee will like the State 
Govt. to deviae measures In this repnl in consultation with the Ministry of 
Welfare ..... others coacerDed. The Committee arc of the view that where 
iii ............ 01 ........... cliltrcu, Gov!. should purchaec that land 

f 
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for redistribution amon. landleu tribals under various poverty alleviation 
PfOII'8IDmea. 

Recommeodatloa or the Committee 

Pleue See Para 1.12 of Chapter I of the report. 

Action Tak_ 

As regards Bcnami transaction of land it may be pointed out that, it is 
difficult to identify such transaction in the field as it requires a lot of 
efforts u weD " coUection of intelli,ence but when-ever it hu come to the 
notice, appropriate action is being taken to ~tore the land of the tribal 
after following the prescribed procedure. 

The Oriaa Schedule Area Transfer of Immovable Properties (by 
Schedulcd Tribes) Amendment Regulation, 1993 has been submitted to 
Government of India, Ministry of Home Affairs to obtain the assent of the 
President of India. The Propoeed amendment provides to enhance the rate 
of penalty from RI. 200'. to RI. 2OO(Y- per acre per year for unauthorised 
occupation of tribal land. Collector, Revenue Divisional Commissioners 
will be empowered to revise any order passed by the competent authority 
suo mono by whicb the tribal may not .et debarred from getting justice. 
No Civil Court shall have the jurisdiction to try and decide fhe cases under 
this Regulation. Regarding purchue of tribal land and redistribution of the 
same among other tribals, it is difficult to implement due to resources 
constraint of the State Government. 

The matter was taken up by the Ministry of Welfare with the Ministry of 
Rural Development and Government of Orissa. The Ministry of Rural 
Development hu stated that they have already circulated a note contain in. 
various.suggcstions for protection of tribal land and steps to prevent tribal 
land alienation. They have also stated that land and its manalement is a 
subject dealt with by the State Government and as such State will have to 
take final action in the matter. 

RecommendatJoa (SI. No. 30, Para 4.30) 

One of the reuons for higher rate of failure and retention at senior 
lCbool level had been that posta of teachers have remaincd vacant for 
better part of an academic year and consequently loss of sludies of 
students. Similarly, at primary and middle stages alllO. posts of teachen 
remainin, vacant mi,ht allo be a reason for higher ratc of drop-outs. The 
Committee, therefore, uriC that vacant posts of teachers should be fillcd 
up urpntly by cmployinl educated tribal youtha on preferential basis who, 
the Committee feel, will be in a better position to undcf5tand and 
appreciate problems of tribal students and motivated in their job because 
of their lIIOCiation with tribal areu. 



Ac:a. T .... 
All the teacbing posts except Headmasters of High Schools have been 

made district cadre and Collectors have been empowered to fill up the 
aame. Vacancy position is being monitored from time to time at State 
level. Instructions have also been issued to Collectors to rcc::ruit local 
tribal youths wherever available apinst teaching posts so that Teacher 
absenteeism will be reduced to considerable extent. 

_mendatloa (51. No. ~. Para 4.31) 
The Committee note that, that. as per an estimate made by the 

warkins Group on Welfare and Development of Scheduled Tribes dur-
ina VII Five Year Plan in 1987, estimated Scheduled Tribes population 
in lie poup ~11 was 7,84,000 (3,95,800 boys and 3,89,000 girls) and in 
a.e p'0up 11-14 was 4,72,300 (2,36,200 boys and 2,36,100 girls). AI 
against it, enrolment in age groups 6-11 (Class I to V) was 4,61,000 
(3,10,000 boys and 1,51,000 girls) and in age group 11-14 (Class VI-
VIn) 79,560 (54,400 boys and 25,160 girls). Percentage-wise, enrolment 
at primary stage was less than 60 and at middle stage less than 17 of 
the school goin. children in TSP areas in Orissa. It is distressing that 
enrolment is 10 low even after 45 years of independence. The Commit-
tee, t .. erefore, urge the Government of Orissa to make utmost efforts to 
provide educational facilities to those unfortunate students who have not 
been covered so far. Tribal parents may also be prevailed upon to send 
their wards is to schools by convincing them of the virtues of education. 

Action taken 
Due to sustained effort undertaken by T.W. Deptt.lEducation Deptt. 

and Panchayati Raj Deptt. etc. and after intr,pduction of TLC prog-
ramme in the State enrolment percentage of children has gone up to 
68% durin. 1992-93 at Primary level from 60% .. Government of Qrissa 
is makin. an integrated approach for universalisation of Primary Educa-
tion as has been envisaged in the programme "Education for all by 2000 
AD". 

Recommendadoa (81. No. 40, Pan ".55) 
The Committee have been informed of the various constraints experi-

enced in undertaking agricultural developmental schemes in tribal areas. 
These have been lack of education among tribals; inadequacy of com-
munication net-work relultina in low availability of essential inputs for 
higher agricultural production to tribal farmers; unremunerative prices to 
farmers for their produce and non-availability of pesticides. etc. These 
difficulties once aaain, bring into focus the need of ITDA approach 
which is a multi-facet approach leading to all round development of 
tribal areas. The Committee trust that various sectoral departments of 
the Central and Slate Govts. will take note of these infrastructural 
bottlenecks and pool their resources and devise schemes collectively to 
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develop theae are .. speedily. The Committee win also like to be apprilcd 
of tbe action taken in this re,ard. 

Action Tuea 
As indicated in paraarapb 2.43 aU the departments have been asked to 

communicate break-up of TSP flow of State PlanlCentrai PlanlCentrai 
Sponsored Plan funda so that integrated approach can be taken up by 
ITDA in developing the area. Besides under individual beneficiary scheme 
lands of tribal located in clusture are being identified for provision L.I. 
points. Besides in case of acatered land of the tribals irrigation is attempted 
throup individual pump sets. 

Rec:ommeadatloa (51. No. 41. Para 4.56) 
Another impediment in low agricultural productivity has been lack of 

irrigation potential. The Committee's observation on this aspect are 
available elsewhere in the Report. The Committee would like that new 
schemes are formulated speedily to augment irrigation potential in tribal 
areas. 

Action Taken 

L.I. PointalWater Harvesting StrcutureJMinor Irrigation Projects are 
being taken up out of ITDAlDRDA funds with a view to providing 
irrigation to the lands of tribals. 

Recommendation (51. No. 42, Para 4.67) 

Shifting cultivation has been a major impediment to forest development 
in Orisaa. No systematic survey about the total area under shifting 
cultivation has been conducted. However, according to earlier studies, 
about 12000 sq. miles of forests were affected by it. According to the latest 
estimates podu cultivation area in the State was stated to be about 1.84 
lakh hectares. Shifting cultivation results in destruction of valuable forests 
which leads to soil erosion and silting of agricultural land down below. It 
also adversely affects environment and ecology. In order to contain podu 
CUltivation, project report of the scheme costing Rs. 17 crores and spread 
over S years period was submitted by the State Government. to the 
Ministry of Agriculture. The State had received about fifty per cent of the 
project cost and about SSOO families were assisted. most of them partly. 
The scheme has since been stopped because of resource constraint. While 
the Committee would like the Ministry of Welfare to takc up thc matter 
with the Ministry concerned to provide funds to restart the 5chemc as early 
as possible, keeping in view its manifold benefits. they at the same time 
desire the State Government to settle .the tribes permanently by providing 
them cultivable land. Thereafter simple warning that they would be 
prosecuted if they indulaed in this type of unlawful activity will in 
Committee'S opinion deter them as tribaIs are generally simple and law 
abiding people. 
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COIIUIIeDtI ~ the CoauaIt_ 
Please see para 1.30 of Chapter-I of the Report. 

ActioD Tallea 
The matter was taken up with the Ministry of Agriculture who have 

repUed tbat the area under shifting cultivation in Orissa is 26490 sq. kms. 
A .cheme for control of shiftin, cultivation with 1000/0 Central assistance 
to State Plan was being implemented by the Ministry of Agriculture. The 
lCbeme was discontinued in 1991-92. The scheme is being reviewed by the 
Ministry of Aariculture. 

Recommendation (51. No. 43, Pan 4.68) 
The Committee note that there are 20 specific areas in reserved forests 

which have been occupied by Orissa tribals and State Government is 
trying to survey these areas. The Committee will like that these tribals as 
weD as those who have been living in deep forests for years together 
should not be harassed and disturbed by the forest officials of the State 
Government and they should be permanently settled there by the State 
Government. 

Action Taken 
The problem of encroachment/occupation of forest land by the tribals 

is a serious one. In Orissa, as per preliminary estimates. during 1989 
forest land measuring 2.69 lakh acres are reported to be under unauthor-
ised occupation by the tribals. There are 20 recognised forest villages 
which were set up inside reserved forestslprotected forests long ago with 
a view to obtaining regular supply of labourers for various forestry 
activities. These villages are to be recognised as Revenue Villages and 
Villagers are to be conferred heritable but inalienable rights. Steps are 
bein, taken to obtain c1earal\ce from Ministry of Environment & Forests. 
Government of India under Forest Conservation Aet in order to declare 
them as Revenue villages. 

Besides, recognised forest villages are in existence since pretty long 
time and there are also patches of forest land inside Reserved foresV 
Protected forests inhabited by tribals. On the basis of the guidelines 
issued by Ovot. of India, State Oovt. have taken ocrtain policy decisions 
mentioned below: 

(i) Encroachments prior to notification of land as forest land may 
be rccoanised with prior approval of the Government of India 
under Forest (Conservation) Act. 

(li) POIt-1980 encroachments should not be regularised. 
(Ui) Pre-1980 encroachers may be re,ularised after satisfying fulfil-

ment of the followina conditions and obtaining prior approval of 
Oovernment of India under the Forest (Conservation) Act. 

(a) The encroachers should be residing there and 5hould have no 
other source of livelihood. 
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(b) The eneroachers land should be fit for permanent agricultural 
cultivation. 

(c) A detailed enquiry be made into the age of the encroachers. Forest 
Divisionwise and Districtwise. 

(d) Ineligible families have to be evicted and rehabilitated outside the 
forest by extending benefits under various schemes like I.R.D.P. 

Commenta of the Committee 
Please see para 1.33 of Chapter-I of the Report. 

Recommendation (SI. No. 44, Para 4.74) 

Animal Husbandry bas traditionally been an important secondary source 
of livelihood in TSP areas. Scheduled Castes and Scheduled Tribes rear 
not only milch and drought cattle, but also smaller animals like pigs, goats 
and poultry. Scheduled Castes and Scheduled Tribcs according to an 
estimate made by the Ministry of Agriculture. constitute one-fourth of the 
total beneficiaries under operation flood and other dairy development 
programmes. The Ministry of Agriculture has also issued guidelincs to the 
State Governments stipulating that 20-25% of benefits flowing from animal 
husbandry schemes should go to tribal areas and that under special 
livestock production programme (SLPP), 30% of beneficiaries should be 
SCs and STs. The Committee are. however, dismayed to find that in spite 
of such important measures taken by the Government no thought has been 
given to introduce insurance scheme for drought animals. Premature and 
sudden deaths of these animals bring miseries to poor tribals. as not only 
their source of income goes away, they also undergo debt. The Committee. 
therefore. strongly recommend that Govt. should examine feasibility of 
such insurance lCbemea even for aU types of livestock rcared by the tri~als 
apart from thoac supplied to them under various poverty alleviation 
programlJles. ~ 

Action Taken 
There is a provISion for insurance for the livestock under poverty 

amelioration scheme. Premium of such insurance are shared by the 
beneficiaries. GoV!. agencies and financing institutions. Insurance of 
livestock owned by SC5T persons other than the above are under 
examination of State GoV!. in consultation with the insurance companies. 

Commeatl of the Committee 
Please see para 1.36 of Chapter-I of the Report. 

RecommeodatloD (SI. No. 45, Para 4.79) 
One of the strateJies for development of tribal areu during Seventh 

~an was to Jive special empbasis on minor irrigation as well as lift 
uription and soil and water conservation. The Committee are distressed 
to find tb~t in spite of this Idded emphuis, pbysical achievements in these 
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leCtors has been far below the targets laid down. As against the target of 
81-94 thousand hectare under major and medium irrigation during 
1985-90), the actual achievement was as low as 36.41 thousand hectare. 
Similarly, under lift irrigation schemes, survey and investigation of water 
resources was 3000 sq. kms. against the target of 6000 sq. kms. instaUation 
and energisation of new lift irriaation projects was 947 nos. aaainst 1760, 
creation of additional irrigation potential was 19052 hectare against the 
target of 42,000 and only 2093 pumpsets were energised out of 4SOO 
planned in Tribal areas. Evidently, achievements fell far below the targets. 

Action Taken 
It is a fact that the target for creation of irrigation potential in major and 

medium irrigation sector during 7th plan was fIXed at 51.81 THa kharif and 
30.03 THa Rabi under State Plan in the Tribal Sub Plan area. It is also a 
fact that the achievement was 22.20 THa and 14.21 THa respectively. The 
following is the projectwise break-up. 

SI. Name of the Project Target for 7th plan Achievement 

No. Kharif Rabi Kharif Rabi 

1. Upper Kolab 5.00 2.00 3.45 2.00 
Irr. Project 

2. Bondapipili 1.90 1.90 
3. Sunel 5.00 5.00 2.90 3.91 
4. Sarafgarh 0.11 0.11 0.11 
5. Harabhangi 6.77 5.05 
6. Kanjhari 8.80 3.59 7.07 3.59 
7. Talasara 0.13 0.55 0.13 0.55 
8. Kasabahal 4.61 3.50 2.00 0.70 
9. Bankabal 6.84 2.97 4.10 2.97 

10. Remal 0.38 0.38 
11. Badanala 8.65 5.09 
12. Subranarekha 4.00 
13. Bhaskel Dara 1.43 
14. Extension of Remal 1.01 

Total 51.81 30.03 22.20 14.21 

The following are the reasons for the low achievement. 
Upper Kalab Project could not progress as per target bccaullC of delay in 

obtainios forest clearance. 
BondapipiJi Project was ultimately abandoned because of vast forest land 

coming within the Reservoir area as well as within the command. 



33 

Sunei Project altho. completed ai per schedule. its command areas 
com. witbiD the Tribal Su~PIu arca of Mayurbhanj and some portion of 
aoa-tribal sub-plan arca of Baluore district. When the non-tribal sub-plan 
area of Balasore diItrict is taken into account. there is shortage of 
achievement. 

Harabhanp Project and Badanata Project could not take off because of 
inadequate funding. It took considerable time to complete the head works 
of Bldanala Project. With reprd to Harabhangi, the tunnel through whicb 
water is to be diverted for irrigation is yet to be completed. 

With regard to Kaajhari, ICansabahai and Bankabal Medium Irrigation 
Projects, works could not be completed in all respect by the end of 7th 
plan. Few items of work spilled over to subsequent Annual Plan period as 
well as 8th plan period. 

So far as Subarnarekha is concerned. it was programmed to get 
mgation through the main canal from Galudih barrage in Bihar territory. 
But unfortunately work in Bihar portion has not been completed so far. 
Consequently no water is available at Orissa border through the designed 
main canal for irrigation within the Orissa territory. 

In case of Lift Irrigation Projects, the low achievement is due to wanl of 
funds: Normally Lift Irrigation Points are installed with the DRDA 
assitance,but the flow of funds from DRDA was not to the desired extent. 

Recommeadadon (SI. No. 46 and 47, Pan 4.81 and 4.82) 

The Committee note that some parts of the Tribal district of Koraput 
have been adversely effected by diversion of water of Indravati river from 
Godwari basin to Mahanadi basin which is a diversion from scheduled area 
to non-scheduled area. The people of the area are agitated over it as areas 
downstream Indravati Project will dry up after completion of this project 
and their fertile land will become barren due to diversion or water and in 
the absence of adequate irrigation facilities. They have been legitimately 
demanding that check dams may be built up in the area to store water for 
use of human beings and animals and also to irrigate land which is stated 
to be very fertile. Appreciating their view point, the study group I of the 
Committee took up matter with the Chief Secretary of the State with 
whom they had a discuuion at Bhubaneswar. However. noting concrete 
appears to have emerged so far as the latest information furnished by the 
State Government stales that technical viability of having alternative 
IOUrc:eS of water for multi-pufPO'C neceuity in the downstream area of 
Upper Indravati reservior is under examination. The Committee urge the 
Govt. to accord priority to this .mauer and devise steps to provide 
alternative lOurce of water to the people living down-stream of I ndravati 
Project~ 

The Committee understand that tbe Upper Indravati Project i5 going to 
be completed with a year or two but the check dams for the down stream 



areas cannot be constructed by that time. Therefore, the Committee 
recommend tbat 33% of tbe project water should be allowed to now the 
down stream to keep the life of the people living in that area normal till 
the check dams are constructed. 

Action Taken 
The recommendations bave been examined and the Engineer-in-Chief 

bas been entrust~d to examine the technical feasibility of the scheme on 
the following aspects:-

(i) Availability of water from Upper Indravati Reservoir througb 
sluioos if any in Upper Indravati' and Muran Da vis-a-vis power 
generation from the Upper Indravati Project. 

(ii) Taping of ground water through 
(a) Collector's well 
(b) Dug wells. 

(iii) Construction of check damSibarrages across Indravati Stream. 
(iv) Diversion of water from the proposed Telengiri Project to the area 

down-stream of Upper Indravati Reservoir. 
Comments of the Committee 

Plea~ see para 1.39 of Chapter-I of the Report. • 
Recommendation (Sl. No. 49, Para 4.107) 

The Committee are also deeply concerned at the fact that tribal areas 
have not been served properly and the medical institutions provided are 
not adequate as per the norms laid down by the Ministry of Health and 
Family Welfare. The Committee find that in Koraput district having a rural 
population of more than 22 lakhs, there are only 35. PHCs. 2 upgraded 
PHCs, 14 additional PHCs and 594 Health sub-centres. It is thus clear that 
a PHC is covering a population of more then 50,000 and a sub-center of 
more than 4,()()() which is much more than the prescribed norms. The 
picture becomes more ,rim in the light of the fact that the tribal 
habitations are scattered over a large area and population density is very 
thin. Tribals have to cover large distance to get medical attention. Out of 
the 400 doctors posts in the district. 125 posts are lying vacant. Besides 
that 391 posts of other trained medical personnel posts are also yet to be 
filled. Out of 179 medical iDStitutions proposed to be opened in the district 
during plan period only 135 have been opened. 44 Medical institutions 
could not be opened for want of accommodation. Thus. a large number of 
tribals have been deprived of the medical help. This .is a sad commentary 
on the provision of health facilities in tribal areas. 

Actioa Taken 
The State Government is takin, steps to open. dispensaries ind posting 

'of doctors in vacant posts. 
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C ....... II of the Committee 
pae.. 1ft para 1.45 of Chapter-( of the Report. 

__ ulloa (81. No. SO, Para 4.101) 
Tbe reason for not takina up postinas in Tribal Sub-Plan areas by 

medical, paramedical and other staff are many. Besides remoteness of the 
area and lack of amenities, it included lack of reputed educational 
institutions for quality education, lack of residential accommodation, poor 
communication and infrastructural facilities. Besides, there are as the 
Committee has been informed little avenues of earning additional income 
through private pnc:tic:e. To make the things worse, no incentive has been 
provided by the State Government to the staff posted there. The Finance 
and Welfare Ministry informed that compensatory allowance was included 
in the develved fund to continue payment of this allowance by the State 
Government. The Committee are at loss to understand that inllpite of 
positive recommendation by the State Chief Secreta"y to grant compensat-
ory allowance to the staff which they were getting earlier, the Cabinet 
decided otherwise. This decision of the State Government when viewed in 
the light of the fact that Central Government has been providing funds to 
the State Governments on this accounts become intriguing. Under these 
cireumstan<:eS, tribal areas continue to suffer. The Committee. therefore. 
strongly recommend that grant of compensatory allowance to the medical. 
paramedical and other staff po.!ed in tribal areas be restored at once. The 
Planning Commission-Ministry of Finance may be requested to release this 
allotment separately to Harijan and Tribal Welfare Depanment. 

Actloa Taken 
The matter was taken up with the State Govt. who has intimated that 

they have already submitted a proposal to the 10th Finance Commission in 
which provision for compensatory allowance to medical. para-medical and 
other staff posted in Tribal Sub-plan areas have been included. 

Commeats or the Committee 
Please lee para 1.48 of Chapter-I of the Report. 

Recommendation (SI. No. 51, Pan 109) 
The Committee are distressed to find that during the year ]990-91. the 

State Government has spent Rs. 61,73,000 on medicines in tribal areas 
which has a populatioa of 60 lakhs. In other words. Government has been 
providinl medicines of Re. 1 per annum on an average to a tribal. No 
doubt constraint of funds is tbe major reason, yet such a mcagre amount is 
utterly insufficient. Problems of ailing tribals gets further accentuated. by 
lack of availability of prescribed medicines near their habitations and they 
have to blullon, distances to urban areas to purchase prescribed medicine 
and quite often consicierinl the time and fatilue involved thcse people 
avoid takinl medicines. The Committee, therefore. strongly recommend 
that allocations of medicines for tribal areas be substantially increased. The 
Committee claire the Ministry of Welfal'C to take up the matter with the 
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conc:emed Miaiatriea and imprea on them that funds being provided to tbe 
States for medicines in tribal areas are insufficient and tbis amounts to 
negation of bealtb cue. 

AetIon Takea 

The matter was taken up WIth the Ministry of Health, who in tum asked 
for the comments of the State Government in the matter. The State 
Government of Orilaa bas agreed to the recommendation of the Commit-
tee that outlay on bealth, medicines bas to be increased and tbat the 
Central Government should provide lumpsum provision of RI. 1 crore per 
annum to the State towards this account. The Ministry of Healtb bas, 
however, not given any clear response in this regard. The matter has been 
taken up with them again. 

Comments of the Committee 

Please su para 1.51 'of Cbapter-I of the Report. 

Recommendation (SI. No. 52, Para 4.110) 

The Committee are distressed to find that out of 118 PHC/Additional 
PHC ~uildinas sanctioned under the Eighth Finance Commission Award, 
only 87 have been completed. The remaining 31 are stated to be under 
construction at different stages. The unusual delay on this account are 
highly deplorable as the delay amounts to deprivation of medical facilities 
to poor tribals in remote and inacc:caaible areas where no other alternatives 
is available. The Committee urge tbe Govt. to expedite the construction 
work and open new PHCw'Additional PHes at an early date. 

Action Taken 

Steps are being taken by the State Govt. to complete incomplete 
buildings Ii to open Add). PHCa. 

RecollllHDdatiOD (51. No. 53, Para 4.119) 

The National Forcst Policy recognise the customary rights of tribab 
living in forest areas. They are allowed to collect fuel wood, small timber 
and minor forest produce free of cost for their domestic consumption. The 
Committee have been infonned that tribal can collect firewood to the 
extent be can carry on his head. The Committee feel that in the context of 
developing infrastructure like roads etc. in tribal areas this nomenclature 
Ibould not be strictly insisted upon. Tribal may at lOme place might like to 
carry fuel wood by cut etc. to avoid stresses and strain aSSOCjiated with 
carrying fuel-wood on bead. Rules and proced~re in this regard should be 
modified to aUow him to cut away firewood 10 long it is for his family's 
domestic consumption. 
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AdIoa Taken 

The triba .. are allowed to coDect various minor forest produce for their 
livelihood without paying any royalty and without any restriction in 
movement or disposal of the produces. Govt. in Forest Department have 
made a policy to dispoee of the minor forest produce through the Agencies 
like Government Undertakings, Co-opcrative Societies and Joint Sector 
Company. The aim and object is to eliminate middlemen who were 
exploiting tribals and to auure a fair price to them. Accordingly, Govt. 
undcrtakinp like Orilsa Forest Development Corporation Ltd., IDCC 
and Joint Sector Company like Utkal Forest Products limited have been 
entrusted to collect minor forest produce from the forest inside the State 
and pay prescribed royalty to the Govt. Lease of Minor forest produce is 
also given to the Co-operative Societies. These coJlectil1g Agencies ensure 
payment of fair price for the produce collected from them. 

The matter was taken up with the Ministry of E~wironment & Forests. 
They have replied that the National Forest Policy recognises the customary 
rights of the Tribals living in the forest areas and that they are allowed to 
coDect fire wood, small timber and MFP free of cost for their domestic 
consumption. The tribals are allowed to take even carts-load of fire wood 
for their domestic consumption on production of "Nistar cess" and on 
payment of nominal fee for each cart-load. However, there is no restriction 
or any fee for carrying fire-wO<.ld on head load for domestic consumption. 

RecommendadOD (SI. No. 55, Para 4.149) 

The committee observe that the number of Schedulcd. Castes and 
Scheduled Tribes employees in 24 departments of the State Government 
for which information' has been made available by the State Government is 
10,570 and 7,154 respectively. In Group 'C' ouf of 85,713 total cmployees. 
In Group '0' the total strength is 32,844 and the number of S.Cs and S.Ts 
iI 7,867 and 2,7CY7 respectively. Percentage-wise, the representation short-
fall is more than 14 percent for S.Ts in both the Groups and 2.60 per cent 
for S.Ts in Group 'C at the State level. Out of 7,719 employees in Group 
'C' there are 931 SC and 664 ST employees and in Class '0' out of 2285 
employees there are 355 from SC and 396 from S.T. The percentage of 
S.C. comes to 12 in Class 'C' and 15.5 in Qass '0' and for S.T. it comes to 
0.6 in CUI 'C' and 17.3 in CIua '0'. The employment position of S.C. is 
better than those of S.Ts. The Committee take a serious note of it. 
Though the reservation is followed by the States since 1950, the shortfall 
amona ST is abnormal. In view of the large shortfall in the representation 
of S.Ts in Group 'C' and '0' posts on the one hand and a large number of 
S. TI with matricula&ion and araduation qualifications on thc liyc registers 
of Employment ExcbanJCI of variou~ districts of Orissa, the Committee 
- inclined to believe tbat reservation policy is not being implemented ... ..,. 
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Action Taken 

Information have been called for from all the Departments of State 
Government with regard to present vacancy of ST on which steps have 
been taken for special recruitment S.T. during the current year. 

Commeatl of the Committee 

Please see para 1.S7 of Chapter-I of the Report. 
RetOmmendatioD (SI. No. 63, Pan 5.9) 

The Committee note that arrangements have been made for monitoring 
and evaluation of Integrated Tribal Development Project programme both 
at tbe Centre and State level. Various Independent agencies have also 
been involved in this exercise, besides the official organisation. These 
Evaluation Studies have revealed varied nature of problems faced by 
different ITDAs. However, some of the common findings and recommen-
dations made by these studies have been to tonc up the ineffective 
functioning of project level Committees; formulation of perspective plan 
for a minimum period of ten years taken into account resources available 
and contraints in a given area; prior approval by the project level 
Committee of the proposed programmes to be taken up in ITDA area; 
single line administration and empowering project administrator to review 
performance of B.D.Os and Sub-division level authoritics; horizontal 
linkage between ITDA and DRDA; defining rolc of DRDA and ITDA; 
augmentation of staff strength of ImA by including technical personnel; 
streamlining of the functions of various programmes; propcr identification 
and motivation of beneficiaries etc. The Committee will like to be apprised 
of the specific steps taken to improve the functioning of lTD As in thc light 
of these findings. 

Action Taken 

The following steps have been taken for effectivc ronitoring. 

(1) District Collectors who happen to be the Chairman of the Project 
level Committee of ImA, have bcen impressed upon to hold PLC 
meeting at regular intervals. 

(2) Collectors have also ~een requested for regular rcview of the Tribal 
Development Programme at their level. 

(3) Commissioner-cum-Secretary. Tribal Welfare Department is also 
reviewing the programme of Tribal Development rcgularly. 

Recommendation (SI. No. 64, Para 5.10) 

The Working Group on development and welfare of Schedulcd Tribes 
during Eighth Plan had made an indepth study of the q"ality of the 
monitoring system prevalent in various States and Uts and was of the 
opinion that the existing monitoring mechanism is not very effective in 
their thrust. The Group has further held the view that State level 
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monitoring meant a periodical review at the highest level which is quite 
often not followed very seriously for corrective action. It was therefore, 
desired that at the Chief Secretary level, the review should be more 
frequent and more effective. The Committee will like to be apprised of the 
action taken on these useful suggestion of the Working Group. 

Action Taken 
The Commissioner Tribal Welfare is reviewing the programme and 

progress of tribal welfare achemes once in every month. 
Rec:ommeadatloa (SI. No. 65, Pan 5.11) 

The Committee note that 13 Central MinistrieslDepartments have 
constituted cells to formulate and monitor tribal development programmes. 
In this context the Committcc note that guidelines issued by the Planning 
Commission had emphasised that each Ministry of the Government of 
India has a role to play in the development of Scheduled Castes &: 
Scheduled Tribes and had required them to formulate appropriate prog-
rammes which are tailor made to the needed of SCs &: STs. The 
Committee, therefore, desire the Ministry of Welfare to set up such cells 
for formulation of appropriate programmes and their monitoring. 

Action Taken 
The concerned Ministries have been requested to set up Monitoring 

Cells. 



CIIAPTD m 
RECOMMENDADONWBSERVADONS WHICH THE COMMITI'EE 
DO NOT DESIRE TO PURSUE IN VIEW OF THE REPLIES OF 11IE 

GOVERNMENT 
................ daa (81.· No. 15, Pan 3.66) 

TIle Committee were informed that 5640 cuea of land transfer ill 
violation of the restrictions bad come to the notice of the State Oo¥ena-
meat durin, the period from 1988-89 to 1990-91 involvin, an uea of 9753 
acres. Of these in 3487 cues, land hu been restored to triba" and in 2446 
cues the matter wu still under diapute. The Committee are deeply 
CODCeI'IlCd at the slow pace of proceedinp with these cases. It is pity that 
such a large number of cues of land alienation are still pending even after 
IapIc of 2 years. Some of the pending cases might be languishing for more 
than thit period. The Committee, therefore, urge the State Government of 
Orilla. to strengthen the official machinery in this regard for early disponl 
of fbc pending cases. The Committee would also like to be apprised of the 
propeu made in this reprd. 

Adiob Takea 

Oriainally Sub-Collectors were appointed as the competant authority 
UDder the Regulation 2 of 1956. As the Sub-Collectors are saddled with 
Law and Order and other multiferious nature of work. Tchsildari'of the 
TMIiIs have been empowered to dispose of the cases under the Regulation 
2 of 1956 since 1993. Tehaildars having been in charge of smaller arca, 
.... be able to implement the Act more effectively. Revenue Inspectors, 
.... uc Supervisors, Tehsildars, Asst. District Welfarc Officcrs and 
Wolfare Extension Officers have been instructed to detect cases of iIIesal 
transfer of land from tribal to non-tribal and the cases shall be instituted 
by the competant authority. 

RecomlMllutloo (51. No. 26, Pan 4.25) 
TIle Committee DOte that literacy rate among Scheduled Tribes in Orissa 

bu been leu than 14% u per 1981 census (23.27% for males and 4.76% 
for females). As against it, the literacy rate of general population in tbe 
State was more than 44% (47.10% for males and 21.12% for fcmales). 
POIition is still wone in ease of Koraput District where literacy rate for 
STs illS low IS 6.31%. Undoubtedly, Scheduled Tribes are much behind 
the others in literacy also and this makes th~m vulnerablc to various kinds 
of exploitation. Recognising this fact National Education Policy had 
recommended in 1986 a series of measures aimed at opening of new 
tehools and qualitative il!'provement in the standard of education; and 
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formuJadoa of iaceadve lCbemea for SCheduled Tribes keepiDa iD view 
their life Ityle; to employ educated IDd promisinl ST Youths a teacbers. 
However, tbe relult are not yetviaible. 

Action Tuea 
lbe literacy rate of tribals has lone up from 7.36% duria, 1961 to 

22.31 % durial 1991. Details with regard to increase in percentaae of 
litency amona triball vis-a-vis that of State average is indicated below . . 

Census year Uteracy among S.T. State averaae 

1961 7.36 21.66 
1971 9.46 26.18 
1981 13.96 34.85 
1991 22.31 49.09 

With a view to attract more number of tribals to join the educational 
iDstitution, State Government decided in principle to open as many 
number of Residelltial Scbool as possible in tribal area keeping in view tbe 
raourcea. To start with Primary School Hostels are being provided one in 
eadI of the Gram Panchayat during the current year and· a proposal h .. 
aiDCC been submitted to 10th Finance Commission to open these bostels 
one more in each of the Grampanchayat. Besides steps have been taken to 
uppwle tbe existinl primary School to AshramlKanyashramlHigh School 
in pbuea over and above the same total literacy programme is also bein, 
implemented in each tribal Dislrict of the State with assistance of 
Government of India which will go a long way in increasing the literacy 
percentaF of the tribals . 

.............. datloa (St. No. 27, Pan 4.25) 
lbe Committee are distressed to find that quality of education imparted 

in tribal areas is not at all satisfactory. lbis is amply borne out by the fac:t 
that in Koraput District during the year 1987-88 10 1990-91, not even half 
of !be students studying in Class X have been allowed 10 appear In 
examination each year. In total. 631 students appeared in X class 
cumination during thete yean oul of 1768 on rolls. Oul of those who 
appeared, only 296 students passed examination which comes to leIS Ihan 
16 percent of the total students on rolls in class X. It is a sad commentary 
on the quality of education being imparted in tribal arc.. in Ori... State. 
The Committee feel that the reasons for this miserable plight ha been 
their location in interior area, in accessibility and lack of communication 
which discourage inapec:ting officen to visit these Institutions frequently; 
vacancies of teachers remaining unfilled during academic session; and lack 
of interest among teachen to teach students. The Committee urge the 
State Government to look inlo the low standard of education and analyse 
causes thereof and take corrective steps at an early darc. 
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Action Taken 

Instructions have already been issued not to detain any student in Test 
Examination of Class-IX and aDow all of them to appear at the H.S.C. 
Examination. This bu been implemented since 1993. As against 2890 
appearing against 3691 enrolled during 1992, 3756 would appear at tbe 
H.S.C. Examination in 1993 against 3953 enrolled. As regards the standard 
of education in T. W. Schools the following table will show that the result 
of educational institutions under T. W. Department is better than State 
average. 

Year Students Appeared Passed % of Pass State 
enrolled Average 

1991 3585 2765 1320 47.7 42.20 
1992 3691 2890 1873 65.0 43.41 
1993 3953 3756 2201 58.5 43.53 

Strict instructions have been issued to the Head of residential Institu-
tions of T.W. Department not to detain students at the test examination. 
Instructions have also been issued to impart intensive coaching to the 
students preparing for High School Certificate Examination. The Collec-
tors have been empowered to fill up all the vacant posts of Teachers even 
by way of relaxing the prescribed qualification in respect of tribals. 

Annual H.S.C. Examination results are being reviewed and awards are 
given to meritorious students as well as heads of institutions who have 
shown ,ood performance. Similarly punitive measu~s arc also bcing taken 
against the Teachers in whose subjects percentage of failure is more. 

Recommendation (SI. NOI. 18 and 29, Paras' 4.26 and 4.27) 
The Committee find that students who were not allowed to appear in 

examination is quite high ranging upto 84% and they arc not entitled to 
free boarding and lodging facilities during the 2nd ycar. Thesc re.tained 
students neither get employment nor they are prepared to work in their 
paddy fields having attained a little education and thereafter they become 
liability to the family and their activities discourage other tribaJs to educate 
their children. 

The Committee, therefore, recommend that retained and unsuccessful 
students may be allowed to appear during second year and in that year 
they may be provided free boarding lodging as these poor students cannot 
afford to pay these charges. • 

The Committee find that schools in Andhra Pradesh managed by 
societies of local officials have performed well and annual results have 
been around sixty per cent in matriculation examination. The Committee 
will. therefore, like the State Government to examine the management 
pattern of the schools run f>v Societies in Andhra Pradesh and introduce 
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that system for the schools run by the Harijan &. Welfare Department in 
the State to achieve better results. 

Action Taken 
Govt. have allowed ScholarsbipIBoarding charges to the failed/detained 

candidates for 2nd term in order to facilitate continuance of their studies. 
Commeall or the Committee 

Please Set para 1.15 of Chapter-I of the Report. 
Recommendatioa (81. No. 31, Para 4.19) 

The Committee are also of the view that the stipend provided to 
students Rs. 1501- p.m. for boys and Rs. 1551- p.m. for girls at School 
level is not adequate in these days of rising prices. The representatives of 
the State Government shared this view of the Committee and informed the 
Committee that they would submit proposals for its revision. The Commit-
tee would like the Ministry of Welfare to consider these proposals 
sympathetically. For better management of primary hostels. the Committee 
feel that assistance from voluntary organisation may also be solicited. 

Action Taken 
Enhancement of pre-matric scholarship has been considered by State 

Government as absolutely necessary but due to resources constraint this 
has not been possible to implement it. A proposal in this regard has since 
been submitted to 10th Finance Commission during January. 1994. Pending 
receipt of grant by the 10th Finance Commission it has been decided in the 
TAC meeting held on 19.4.94 to enhance the pre-mat ric scholarship from 
Rs. 150/- to Rs. 2001- in respect of Boys and from Rs. 155/- to Rs. 225/- in 
respect of Girls. 

As hostels are attached to the educational institutions. entrustment of 
their management to voluntary organisation i.e. an external body mainly 
may create difficulties in view of dual administration. However. the system 
prevailent in Andhra Pradesh is under examination. 

The Ministry of Welfare does not have any scheme under which stipends 
are provided to Scheduled Tribe boys and girls students of pre-matrie 
classes/staying in residential hostels. 

However, there is a scheme for giving Post-matric scholarships to 
Scheduled Tribes and Sheduled Castes students. Maintenance allowance at 
different rates are given under this. scheme depending upon course which 
the student is attending. Revision of these rates is under consideration by 
the Ministry. 

Recommendation (SI. No. 31, Para 4.30) 
The Committee are deeply concerned to note the high percentage of 

drop-outs of ST students in different classes in Schools located in tribal 
areas. Out of 100 ST Itudentl enrolled in class' one. only 6.6 manage to 
reach class X. in tribal Districts of Koraput. the percentage of low 15.2.29 
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for ST. and 4.5 for SCI. The drop-outs in non-residential schools, is 
around 70% upto Vlth standard. However, drop-out in residential schools 
is stated to be only ten percent. Thus, it is evident that residential schools 
have been very effective in tribal areas. The Committee were informed 
that providing residential facilities in all tribal schools is the mota of the 
State Government. The Committee would, therefore, urge the Govern-
ment to open more residential schoob in tribal areas with stress on quality 
education. At the same time they would like the State Government to 
analyse cause. of high rate of drop-outs which is as high as 70% in general 
and 97.71 for STs and 95.5 for SCI in Koraput District and take remedial 
steps at an early date. 

Action Taken 

It is the avowed policy of Govt. to open more residential institutions for 
S.C.IS.T. children. Now Schools are being upgraded or opened in the 
tribal concentrated pockets having low rate of literacy. 

Recommendadon (SI. No. 33, Para 4.33) 

The Committee find that Nawarangpur Sub-division of Koraput District 
baving 5 blocks has been inhabited mainly by Bhottada tribe which ranks 
among the lowest in literacy rate in the District. StilI, not a single tribal 
residential High School has been provided in their area. The represen-
tatives of tbe State Government admitted in evidence the necessity of 
opening some more schools, The Committee trust that the matter would be 
looked into and steps taken by the State Government to provide high 
Schools in all those areas which areas with low literacy which do not have 
it at present. 

Action Taken 

The erstwhile Nawrangpur Sub-division has been made a district by now. 
ne following educational Institutions are running in the District. 

The names are as follows: 

SI. Name of the Institutions 
No. 

1 2 

1. Timanpur High School 
2. Raighar Higb School 
3. Sinpari High School 
4. Badabber ... di Hip School 
5. Be ..... Hlab Sebool 

Name of the Block 

3 

Raighar 
Raighar 
Umarkote 
Umarkote 
Jbari.an 
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2 3 

6. DabupD Gi .... HiP School Dabupn 
,7. Hodiap HiP Sdaool lCosqumuda 

•• DbadipIIai HiP SdIooI Cbaadabudi 
9. &.dum.. Hip School Koupmuda 

10. Patraput Hip School TentuHkhllllu 

1. BedamUlipD Albram School NowaraJlIPUr 
2. NilaDhaDdi Albram Sdaool Tentulikbunti 
3. Bbamini Ashram School Umarltote 
4. JamUITlndi Kanyubram Umarkote 
5. Bbimpda KaDyulnJn JIwipa 
6. Munipn AIInIII School P • .-..... 
7. BIIdaoI .... Alhram Scbool Dabupa 

•• PardwnII Kanyubram ltallpmuda 
9. Judin~ ~nyllbrlJn Rlip.r 

10. Hltlbblrandi Ashram School Raighar 

1. Dbodlra RIS Jbaripn 
2. B.S. Padar RIS Jharipn 
3. Rajaputi RIS Raighar 
4. Nuapeda RIS Raipar 
5. Khuduka RIS RaiJhar 
6. 8.tibeda RIS Umarkott 
7. Santoshpur RIS KOIIpmuda 

•• Kbarki RIS Papadlhlndi 

Comments or the Committee 

Please see para 1.21 of Chapter 1 of the Report. 

Recommendation (SI. No. 35, Pan 4.33) 

The Committee are, perturbed to note that out of 1294 hostels 
coostructed till the end of 1991-92, 363 hostels are beina used as clau 
rooms and other 8 for other purposes. This has been 10 dctpitc the 
Committee having pointed out this fact to the State Govt. early this year 
and had desired to get the hostels vacated by making proper arrangements 
for class-rooms. The Committee feel that continuous usc of hostels as 
ellIS-rooms deprive the tribal, the tribal students of the much needed 
boatel facilities. They, therefore, desire that alternate lUTIIlIementl for 
IChooI buildinp may be made expeditiously 10 tbat tbcac hostels may be 
available to the students for use as hostels. 

AdIoD Taken 

Instruction have been issued by the State Oovt. vide Oovt. 
letter No. 15616 Dated 13.5.94 not to use hostel for any other purpolCl. 
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RecommendatioDi (SI. No. 36. 37 and 39, Pan 4.51. 4.52 and 4.54) 

Agriculture occupy a pivotal position in tribal life. According to 1981 
CCDSUS, about 87% of ST main workers are dependent on agriculture. The 
Committee observe that average agricultural productivity per hectare of 
rice, cereals and oil seeds has been comparatively lower in tribal sub-plan 
areas vis-a-vis the State average during the years 1988-89, 1989-90 and 
1990-91. In case of pulses also, where average productivity was higher than 
the States average in the earlier two years. it has come down to S50 from 
650 kgs. in 1988-89 and 672 kgs. in 1989-90 against the States avetage 
productivity of 552 kgs. in 1990-91. Thus. in this case also. the average 
productivity is on the decline. Though the representatives of the State 
Govt. did not agree at the time of the evidence before the Committee that 
the productivity in tribal areas is comparatively low and has been on 
decline yet the statistics provided by the State Govt. subsequently about 
productivity confirm it. The Committee are deeply concerned at the lower 
level of agricultural productivity in tribal areas. According to the studies 
conducted in this regard low agricultural productivity is a cause of 
alienation of tribal lands, chronic indebtedness and failure to repay loans 
obtained from banks and other institutions. This has also been a cause of 
outward migration of tribal wokers from TSP areas. The Committee, 
therefore, urge the Governm~nt to take immediate measures to develop 
agriculture in TSP areas and increase its productivity as 87% of tribal 
workers are dependent on agriculture. 

The Committee note that quantification of funds in agricultural sector by 
the various Departments of the State Government and also by the Central 
Ministry of Agriculture has been done by application of a percentage on 
the outlays for various existing schemcs. These schemes are generally not 
designed with the Tribal Sub-Plan areas in mind. So the results are not 
commensurate with the investment on various schemes. The Committee 
trust that the Ministry of Welfare will take up the issue with the Ministry 
of Agriculture. Govt. of Orissa and all other concerned to improve the 
procedure. 

The Committee note that in the absence of adequate irrigation facilities 
in TSP areas it is not possible, to take up rice cultivation at larger scale. 
The State Govt. has. therefore. been contemplating launching of spices 
and sericulture schemes and coffee to some extent besides oil seeds and 
pulses. The Committee will like Tea plantation also to be tried on 
experimental basis. However. tribal farmers can take up these schemes 
only if they get fair price for these products. For that purpose, marketing 
assumes added importaftce. State Govt. stated to be trying to bring in large 
firms with the assurance that they would be permitted to prOCure produce 
of these crops from the farmers at specific price in returnJor tbe"extension 
work they would undertake in tribal areas. The Committee welcome this 
innovative scheme of the State Govt. However, as a matter of abundant 



cautioa, die Coaamlttee would Uke to be elllUl'ed dill tribal fInDen 
iaterem would IIOt be IoIt IiPt of and tbe acme should DOt tum .to 
uotbcr form of their exploitation. The farmen muat be UlUl'ed remuaera-
live prices for their produce. 

Adloa Taka 
The matter wu referred to the Ministry of Apiculture aad the State 

Oovt. The Ministry of Agriculture has replied that they are Pvin& due 
coasideratioa to the lOcio-ccoaomic developed of Sch. Tribes population 
while formulatial VarioUi prosrammel. MOlt of tbe proFammes under 
MiDiItry of Apiculture are .tated to be ~orieated. area-orieated or 
iatcaded for cieYelopmeat of infrutructure. la aU tbesc caaa the MiaiItry 
.... Itated that they have taken measures to increue the quantum of 
benefits tIowia, to the tribal population. They have aIIo meationed 1l1li 
they have special schemes for Scheduled Tribes. 

The State Govt. bu indicated tbat the followin, importut meuurea an 
CODIidered by them to be pertineat in the context 0 increum, apicultural 
productivity. 

(i) Infrutructural development of communication and muiDl ..... tiaI 
inputs available in remote tribal areas; 

(Ii) Strenathenin, of extension Ictivitiel for motivatial the tribal 
women involved in IJficulture by deployinl of lady villaae aaricul-
tural worken; 

(iii) Marketin, of airiculturaJ produce will be ItreamJiaed 10 tha. more 
benefi.. shall accrue to the tribal producen. 



CHAPTER IV 
RECOMMENDATIONSOBSERVATIONS IN RESPECT OF WHICH 
REPLIES OF THE GOVERNMENT HAVE· NOT BEEN ACCEPTED 

BY THE COMMITTEE AND WHICH REQUIRE REITERA nON 
Recommeadatloa (SI. No. 38, Para 4.53) 

Fertilizer is a major input applied to increase agricultural production. In 
order to encourage its usc, Govt. of India have taken a number of steps 
including aubsidising its pricc and making ita availability uniform in every 
corner of the country through the mechanism of Freight Equalisation 
Scheme. Under this scheme, Central Government provides subsidies to 
Chemical Fertilizer Manufacturers to scnd their products upto block 
headquarters allover the country even by road. However, it is disturbing 
to note that fertilizer manufacturers have not been provided adequate 
incentive under this secondary freight scheme for delivering their product 
in various blocks of TSP areas of Orissa State whereas in the neighbouring 
States of West Bengal and Madhya Pradesh incentive on this account 
ranged from Rs. 45 to 60 per tonne. This has been found to be a major 
deterrent' in supply of fertilizers in some parts of Orissa which are not 
served by rail-network. Therefore, the' State Government has been 
pleading with the Government of India to remove this anomaly and 
pending a general revision, grant at least ad hoc increase of RI. S2 per 
tonne. As this factor has been inhibiting availability of fertilizers in Tribal 
Sub-Plan areas of the State resulting in low agricultural productivity, the 
Committee strongly recommend that anomaly may pe resolved urgently. 
This fact assume added importance in the light of the fact that consump-
tion 01 fertilizers in TSP districts has been as low as. 5.4 kg. in Phulbani 
and 10 kg. in Koraput and farmers cannot take up high-yielding summer 
rice varieties in the absence of fertilizers. 

Action Taken 
The State Government has been requested to forward copies of the 

proposals sent in this regard by them to the Ministry of Fertilizers and 
Chemicals. On receipt of the same, further action will be taken. 

Comments of the Committee 
Please S~~ para 1.27 of chapter 1 of the report. 

Rec:oaamendatlOll (81. No. 48, Pan 4.106) 
The Committee note that medical and para medical staff provided in 

new Primary Health Centres and Community Health Centrei in tribal 
areu of Oriua State has not been on the pattern prescribed by the Central 
Government. In fact, new PHes have been manned only by one Medical 
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Officer who islupported by one pharmacist and one A.N.M. besides 
2 Ow IV staff while the Government of India has prescribed in addition 
to this Community Health Officer, staff nurse. health educator. health 
usistant, male and female, laboratory technician, U.D.C., L.D.C., and 
two more 0.. IV staff. Similarly, in Community Health Centres also 
medi<:al and paramedical Itaff provided was much Jess than the prescribed 
pattern. Paucity of funds has been Itated to be the main reuon. Further, 
the Committee note that out of the total 921 posts of doctors sanctioned in 
lub-p1an area, 149 POlta were Iyina vacant. The Committee are at lou to 
understand how the new PHea and CHea could function effectively in 
absence of adequate staff. Obviously, full health care benefits have not 
been made available in tribal areas and whatever facilities have been 
provided act wonen further because of the vacancies caused by the 
reluctance on the part of staff to serve in tribal areas which are remote and 
lacked infrastructure and communication facilities. The Committee are 
gravely concerned at this state of affairs and desire that adequate medical 
and paramedical staff be provided in New PHCs and Community Health 
Centres and all other medical institutions at an early date. 

Action Taken 
The running cost of minimum staff of P.H.C. as per the State Govt. 

norm is Rs. 1.5 lakhs as against which the cost according to the norms of 
Govt. of India comes to Rs. 4 lakhs. This would require augmentation of 
plan ceiling which is not presently feasible. 

Comments 01 tbe Committee 
Please see para 1.42 of chapter 1 of the report. 

Recommendatloa (81. No. 54, Pan 4.110) 
The Committee find that minor forest produce collected by poor tribals 

are procured by State Government agencies for marketing at pre· 
determined prices. These State Government Agcncies pay composite 
royalty to the State Government @ Rs. 12.12.7051- per annum for certain 
M . .t.P. Royalty on Mahua flower is Itated to be @ Rs. 7.35 per quintal 
and on termarind it varies year to year on the basis of quantity procured. 
The Committee also find that these State Agencies have not been payina 
triball who collect M.F.P. even lRinimpm wages because of their high 
overhead and sellin, costs and unremunerative selling price. The Commit-
tee, in this context therefore, don't find any jUitification for eollectin, 
royalty on M.F.P. The Committee, therefore, Itrongly recommend that 
""'''C Government and cooperative .. endes which collect M.f.P. from 

.. s should be exempted from royalty charaes. These aacncic1 in their 
tum should be asked to pus on these gainl to tribllK by increasing 



proc:uremeat rates ad ........ tin, MFP procurement fedHtiea by open .. 
IIeW c:eatla in iDtCrior areu. 

'!be Committee are of the view that tamarind now • days is JI'OWII 
__ tty on private land by the triball. lberefore,· they do not find aay 
jullification in keepiD, this produce on the list of M.F.P. 1be Committee, 
tberefore, recommendtbat it may be deleted from the lilt of M.P.P. 

AdIoa TIIkea 
Buller State OeM. bid dedded not exempt royalty Collection of minor 

.... produce. This hu been placed in the T.A.C. meetin, on 19 .... 94 and 
Iller elabon diIaauion it hu been deddcd that Finance Department' of roo 
eumJne this illile. 

M re .... eII exclUlioa of tamarind from the lilt minor forett produce 
..... Government is of the view which iaclude of tam.rind iI comin, from 
dae forest area and it It Dot pouible to dlttln,uilh the beneficia riel to 
coIIecI from the private plou and thil iI collected from forelt are and 
dlerefore the same caa not be excluded from the minor forell. 

Ceauaeau 01 the Committee 

PIeue '" pari 1.504 of chlpter 1 of the Report . 

............ tIoa (81. No. 56 ad 57, rafa ".150 and 4.151) 

It It dilturbla, to note that even In districts like Koraput which hal S6% 
rr. Ind 14% SCI population, their representation il barcly 12% in Group 
"C' ad 15.'% in Group 'D' for sea. Simil.rly for STs it is 8.6% in Group 
'C' and 17.3% in Group 'D'. The number of those rClistered with 
Employment Excbanae with m.triculation .nd Ifadation qualification iI 
quite lubstantial. This II.., in lpite of the claim of the Chief Sccretary of 
die Stlte that to increlllC ST. representltion in services. State Govt. h81 
illcreuinaly converted. number of servicel into diltricts cadre. Therefore, 
die arpment that there are no tribal candidatel for recruitment to Group 
C • D II meaninaleu. Obviously non SC5T penons from other diltricts 
ave been pttin, jobl in Kor.put .nd other Scheduled Areal Districts by 
"n, fabe ~iclle cenificate. 

lbe Committee Il1o feel the 23% reservation provided to STI in all the 
Diltrictl and the St.te level in Oriua h81 not served the interelts of 
tribe ... Not onll It the St.te level and in other non-Scheduled Arc ... even 
Ia Scheduled Area diltricU like Koraput where STs outnumber othcn and 
educated trib ... luitable for districts cadre posts arc available in lood 
.umber, they are deprived to ·pt employment in proponion to their 
population because of the reserv.tion to them having been linked to 23 per 
c:eat, apialt their population of 56 per cent and they have to compete with 
p~ cateaory perlOns who Ire comparatively morc advanced resultin, 
In formen failure iii competition. 
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AdIaa T __ 

AI expIljMcI vide para 4.151 of the compliaac:e to the 15th Report at 
dae Parliamentary Committee on Welfare of SC cl ST (IOda Lok 
Sabba). 

Please see Para 1.60 of Chapter 1 of the Report. 

lleeoauaco"'tIoq (51. No. 51, 59, " ..... '1, Pan 4.152, 4.153, 4.154 
aDd 4.155) 

The Stale Government of Orissa pleaded that the formula for diItric:t-
wile reservation will not be possible in Orisaa u per the Resenation 
Act of the State of Orissa as it has ,ot only one formula. Tbc 
Cummittec feci that any act of Parliament or Asacmbly can be enforced 
with amendment in scheduled area or centre withheld from it UDder 
para 5(1) of fifth Schedule of the Constitution. The Governor can notify 
in the official guettcc and enforce the provision in the intercata of the 
tribals or the TAC can recommend it to the President throup the 
Governor under para 5(2) of fifth Schedule of the Constitution. 

The State Government has stated that the Law Department objected 
to this on the ground that Article 16(1) of the CoDltitution preven .. 
lOeb reservation in the State. The Committee would like to poiDt out 
that Article 16(1) is a ,eneral provision and Article 16(4) is a special 
provision for the ccaervation of backward clauca which over ridea 
Article 16(1). The State Government further stated that there cannnot 
be two reservation policies in one State, one for State and another for 
District. In this connection the Committee would like to ltate that 
Government of India have two reservation policies, one for 'A' and 'B' 
posts, i.e. 15% and 71/ 2% for SC IlJId ST respectively at the All India 
level and for 'C' and 'D' pol" 80 the State or regional level wbich ia 
proponionate to tbe population of the State or region. Orissa Govern-
ment have two catelOries of posts, one ill State cadre and the other is 
Diltrict cadre. The State policy of 28% reservation for the State cadre 
posts is under implementation and it will continue to be so. For the 
District cadre posts the proposed formula of District reservation poIta. 
should apply. Unlike Scheduled Castel, Scheduled Tribes are inhabited 
only in limited areas in concentration. Therefore, the unale formula is 
of no.use to them. The Secretary, Department of Personnel, who wu 
examined recently, Itated that the reservation formula is based on 
"employment proportionate to population" . There is no ,eograpbic:al 
barrie( for this formula. Therefore, the arpment of the State Govern-
ment is not bued on any fact. 
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Repreaentativel of the State Government of Oriua have allo quoted the 
Supreme Court Jud,ement to restrict SO% of total reservation. But in the 
recent jud,ement delivered in November, 1992, the Supreme Court have 
relaxed the previous judlement and statcd that considcrinl thc remotcneu 
of tbe area and divcrsity of the Population the rule of SO"o can be 
exceeded under cxceptional circumstances. 

The District Cadre posts arc recruited at District level and from the local 
cmploymcnt exchanlc whcre candidatcs of other districts arc not rep.. 
teredo Therefore, the tribals who inhabit only in a few districts cannet go 
to other districts for employmcnt. They are also home-sick and do not like 
to go to distant places to scrve specially to clliSs 'C' and '0'. 

Attlon Taken 

It is not possible on the part of the State Govcrnment to accept the 
recommendation. District-wise reservation 'would lead to Icgal difficulties 
in rcallocating the per centage of reservation on the basis of District-wisc 
population. Bcsidcs thc State can't follow two different principlcs for 
reservaton policy one for, district level posts and another for the State 
level posts. 

Comments of the Committee 

Plcase sec para 1.63 of chapter 1 of the Report. 

Recommendadon (SI. No. 61, Para 4.156 and 4.157) 

The National Commission for Scheduled Castes and Scheduled Tribes in 
its 2nd Rcport (Para. 432) submitted by its Chairman. Shri Bhola Paswan 
Shastri in 1979-80 and also by Shri Bhcekha Bhai in the Annual Report for 
1984-85 (Para. 2.20) recOmmended District reservation in favour of 
Scheduled Tribes considering hu,e backlog. 

The Committee, therefore. urge the Ministry of Welfare to take up the 
matter seriously with the State Governmcnt of Orissa in this regard to 
provide reservation at the District level for the District cadre posts 
proportionate to population in addition to the present policy implemented 
by the State Government to clear huge backlog of Scheduled Tribe 
candidates as early as possible. 

Action Taken 

On examination a view has been taken that 2 different policies i.e. one 
for the district and anothe,r for the State would lead to various legal 
difficulties. Therefore, State Government do not propose to provide 
reservation at district level. . 

Comments of the Committee 

Please see para 1.60 of eftapter 1 of the Report. 
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RECOMMENDATIONS AND OBSERVATIONS IN RESPECT OF 
WHICH FINAL REPLIES OF THE GOVERNMENT HAVE NOT 
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APPENDIX 
(ViM para 4 of tbe Introduction) 

AMIyIII of dw Action T"ken by Govmunent on m:ommDUIIrIIon 
COIIttIiMd ill dw FiftuntIt Report· (Ted Lok s.bIt4) of the COIIIIIIitW 011 

1M Wdfan of St:IIedMW Outa IIIIIl Scheduled Trlba. 

1. Total number of Recommendations 

2. Recommendatiollll'oblcrvatioos wbich have been 
accepted by Government (vide Recommendations at 
51. NOI. 1, 2, 3, 4, S, 6, 7, 8, 9, 10, 11, 12, 13, 14, 
15, 16, 17, 18, 19, 20, 21, 22, 23, 24, 30, 34, 40, 41, 
42, 43, 44, 4S,.46, 47, 49, SO, 51, 52, 53, 55. 63. 64 
and 65. 

Number 

~n::entaae to total 

3. Recommenclatioaalobservations which the 
Committee do not desire to pursue in view of 
Govemmcnt rcplies (vidc recommendations at SI. 
No. 25, 26, 27, 28, 29, 31, 32, 33, 35, 36, 37 and 39. 

Number 

Pcrcentalc to totld 

4. Recommcntiollll'oblervations in respect of which 
replies of Government have not been accepted by the 
Committee and wbicJt require reitention (vide 
rec:lODlDlcndation at 51. No. 38, 48, S4, 56, 57. 58. 59, 
60, 61 and 62.) 

Number 

Pcrcentalc to total 

S. Recommendations/observations in respect of which 
final replica of Governmcnt havc not been received 
(vide recommcndations at SI. No. NIL) 

Number 

Percentalc to total 

54 

65 

43 

66.16% 

12 

18.46% 

10 

15.38% 

NIL 

NIL 
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